Motion for
%7 Adjournment

due place is given to several Govern-
mental representatives of Ministries
and only a cataual mention is made
of Gorwers’ representatives.

MR. DEPUTY SPEAKER: You may
continue your speech tomorrow.

—

18 hra.
MOTION FOR ADJOURNMENT

FAILURE OF GOVERNMENT TO SOLVE THE
MYSTRY OF SAMASTIPUR BoMB CASE

MR, DEPUTY-SPEAKER: We now
take up the Motion ‘That the Touse
do now adjourn' Shri Madhu Limaye.
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“Mr. P. R. Dag Munsi said: There
was a general feeling in the country

that the Government had indulged
in misconduct from the death under
mysterious circumstgnces of Nagar-
wala to L, N Mishra. The Govern-
ment hag not done anything to re-
move the doubts of the people, he
added.”
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“The forces of disruption which

have come to the fore lately have
spread hatred and indirectly en-
couraged violance It ias this atmos-
phere which 1s responsible fo1 this
dastardly crime"
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“The total responsibility for this
act 15 on those who on the one
side swear by democratiec norms
and want to save 1t and on the other
actively support a movement which

is not only destroying peoples’ faith

in their leaders mbut in the system
itself.’
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“Whatever may have been the
Opposition’s complaint against Mr,
Mishra and the ruling party itself
by this act and the general atmos-
phere of violance 1n the wake of
Bihar Agitation 1t has opened it-
self to the charge that behind their
allegation to corruption and mis-

use of power was political vendetta
and not a desire to reform
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“Shr1 Mishra's death will cause
a lol of concern among the people

about such violence spreading else-
where "
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*As I have said, 1t 15 not 1mpo:-
tant which peison did the killing
But when an atmosohcre of hatred.
calumny and violence 1s fostered,
then, anybody ecan do it"
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MR CHAIRMAN When that alle-
gation has been positively denied by

the Prime Minister, 1t 1s not relevant
at all

SHRI MADHU LIMAYE Which al-
legation?y

MR CHAIRMAN There there was
such a ta’k between Lalit Babu and
the Prime Minister Your allegation
has been positively denied.
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W W/IT AT 7 AT T 9@ o,
AT T AT AT G TR 2, St o
#ITFYEIT ATT T FASTET AT
AN IR o A i T faErT
AT W TTY wmEHwgar &, gaer
HAFAT &, A1 & w7 T fuEw
ATETT &1 9T 7 749 &7 gfirsre 78
21 7 = o wATy faer §, WM IA W
wTE F, %3 8 fF 1R A a@r gwwAar
w1 fagre aE ¥ gy ¥ A #
o woaw fear &) M@ wEmoETe
sremg fiox &t o7 &1 @ GEt grew
# & wOFT BY Ay A0 ww@ar g
ag g A Y o qafe w1
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A o o A § A F ak #
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IE 9T AT FTS G0 TCE I A
e Aoy v S arde w1 A ATATE |
Tg AR aTET BN @ | TF T IqH
foodrdt gfc Wik arew & § W AT
qret & gH ¥ T 0 @ § WY 9%
e afear & e d | {ad W
Sar Wi e @ ¢ ot avefa fafees
HEAEITET & | a5 WA AT F FOTAT
% s &% 2T & fie @ &) A A AT
T AV AT FT I § —

O% AT WA FET dET 20
ot vy fewd:®T a3 ?

SHRI K LAKKAPPA: (Tumkur):
You are allowing all these things How

is 1t relevant?

st ay few a1 & 19 A @1
7| & oz 7¢ @ g 5 fawnfcd o
TIAeE T Z1ed FATC gWT 8, I
FHEAAT & I & I W1 § | WG
TRAGFETH Ao § 1 HT T 7
AT 3 7qTg (% 776 7 I FA(
&1 Jgured =t dar & wgw fw
arreETeT & § F a9 I faewre
e ForerY ot e gequ g 8 St
N g ¥ Fagow @ Al
w1y fasrg ) WS g @ R e
48 # e R Pz fiar
g T @ wTCUr it a § AT AT WY
THAT & | AT T A T A W WY
@ T F/A A oA w7 AN e
g U R X FEE T wQw )
TR g Wy oy 6 awar A q1ad )
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g wEd f 6 A wre & Afew -
AT oY I faaiwar & S e 22
F T sy (@Ere o T2 g | W9 Fedr
&t {5 aefremer ¥7 4 TEY ST TG |
tqr Agy & o 7 R gwiam
wenry ‘w W 3R ATEfA T Ad
F AW 7 UFS A &F &7 @iET
s AT T T  fA g Er 39
fraFm o g I E | &7 98 71X fae
£ 8 Ay T ANF ®WH W
¥ gofEarT ®1 87000 WAl § BT &Y
AT F 1 T A AT A A
@ B R A9 AT @R | AT
ST FTETH @ § TR I8 § T
famm e ar gy & oA @i gw
wrgA & fr v ®1 Acp sqfaa frar
A WY T R FT w7 fwar g )
ST WY T WA F) AT A § A
ST o ¥ wmow fawg wfwa &
AT W {T AT AR G FHAT
aug fr AT AFAA FT AT TS|

MR. CHAIRMAN. Motion moved:

‘That the House do now adjourn”.

SHRI H K L. BHAGAT (East
Delhi) Mr Chairman, when Shri
Madhu Limaye said that a Parhamen-
tary Committee should be appointed
and that the committee would be
able to make an impartial inquiry
into certain things, including this as-
sassination, I do not know whether
he was trying to feel himself or ary-
one else in this House or the people
of India. I would tell him with res-
pect and humility that he is only
trying to feel himself if he thinks that
anyone in this country can believe
that, with men like Shr1 Madhu Li-
maye here and making speeches of
the kind that they are making, any
impartial study can be made by sny
parliamentary committee of any mat-
ter regarding this country If he will
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excuse my saying so, I would say
that such a hard approach would
create an impression of a false wit-
ness, a prejudiced prosecutor and an
absolutely perverted judge. Can such
an Opposition sit in judgment &nd
pronounce on things which have hap-
pened in this country?

I am sorry to say and I feel asham-
ed to say that on g serious matter
like this, assassination of one of our
colleagues, today Shri Madhu Limaye
hag betrayedq a completely crude po-
Iitical approach. Of course, 1t ig consis-
tent with their past attitude. All of
ug here and the whole country knows
that in this House itself and outside
this House he and his like have con-
tinued a political assassination of Shri
L. N. Mishra in season and out of
season without any foundation or any-
thing They were trying to create
an almosphere of hate and wiolence
not only against the Congress and
its leadership but particularly against
Shri1 L. N. Mishra personally,

When 1 heard him today talking
about Shri L. N. Mishra’s assassina-
tion and saying these things, if he
does not mind, I would say, “Well,
God save this country from hypocrisy,
simple and pure”

He has taken exception to the
Prime Minister mentioning about an
atmosphere of violence in this coun-
try and warning the nation about it
and saying that such murders are the
result of an atmosphere of wivlence.
Was the Prime Minister wrong in say-
ing that? Is it not a fact that after
JP’s movement slarted, ap atmos-
phere of violence has developed inm
this country? Is it not a fact that
40 bomb explosions have taken place
in Bihar after this movement? Was
there any bomb explosion before this
movement? Is it not a fact that rails
were paralysed? Is it not a fact that
students were shot? Is it not a fact
that non-violence was preached while,
in fact, violence was created and an
atmosphere of violence was created
in this country? Now, if the Prime
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Minister says that such murders are
the result of an atmosphere of vio-
lence, if she warns the nation about it,
what is wrong in that? If she had not
done it, she would not have done her
duty. I think, the Prime Minister did
her duty to the nation by warning the
nation gbout it.

I want to be very ruthlessly candid
about it, I do not know how my
friends will like it or the Prime
Minister will like it, I want to be
very frank about it. The Opposition
are creating an atmosphere of hate
and violence. They created it not
only against Shri L. N. Mishra but
they are creating it against the Prime
Minister herself. Mr, Limaye was.
quoting his Bible today. He was
quoting from the Motherland to
substantiate a poinl If you read the
Motherland, the Jana Sangh paper, if
you read the Orgaaser, if you read
various papers of these parties, as
your colleague, I am warning Yyou
that you are deliebrately cieating an
atmosphere of wviolence  personally
against the Prime Minister herself 1
tell you, if anything happens, the
nation will never excuse you. I am
giving you a warning. (Inter uptions)

SHRI SAMAR GUHA
On a point of order, Sir.

MR. CHAIRMAN: Mr. Guha, don’t
get excited Please sit down There
1s ho question of a point of order.

SHRI SAMAR GUHA: Can a Mem-
ber of this side or that side point out
to this side or that side regarding a
particulay person, primarily taking
the name of the Prime Minister, that
they are creating an atmosphere of
violence as a result of which some-
thing happened? This accusation is
very dangerous, Its implication is
equally dangerous. Will you permit?

MR. CHAIRMAN: You were on a
point of order.

SHRI SAMAR GUHA: There is &
way of speaking. But this gentleman
is making a pointed attick on the
Opposition, by taking the name af the

(Contai):



Adjournment

Prime Minister herself, that they are
creating an atmosphere of violence.
1 want your observation whether a
Member can be allowed to make this
kind of un accusation.

MR. CHAIRMAN: There is no point
of order in your interruption, Mr,
Samar Guha, Let him continue, He
is making his point with reference to
1 certain context. Do not get excited.

SHRI H. K. L. BHAGAT: Mr.
Madhu Limaye has ssid that they
have asked for a judicial inquiry.
He has said that so many things are
there and that the Mathew Commis-
sion will go into this and so on. I
am glad, he has direcily or indirectly
axpressed confidence in the Mathew
Commission. Now, a Commission has
seen appointed under the Commission
f Inquiry Act, which has a much
vider scope than even a judicial in-
juiry. Instead of welcoming the ap-
wintment of an Inquiry Commission
inder the Commission of Inquiry Act,
rven this has heen made a subject-
matter of eriticism and it is being said
that this has been delaved He -
«kin: why 1t has been appointed after
a few wreks. An offence has heen
commitied, and it is the duly of the
investicating ageney to go into  the
tase und try to find out the culprit,
There are various aspects which re-
quite to be gone intv carefully, If
Mr Madhu Limaye will excuse my
saying so, afier his speech, if he him-
self introspects—but I am sure he will
not—he will find that he did not say
even one word new. He has only
picked up one piece from one paper
and another piece from another paper,
and what does not suit him, he says
that that part was inspired by the
police. And many versions have been
given—one version, second version,
third version and so on. If, accord-
ing to him, the whole thing was care-
fully planned—he has tried to raise
clouds of suspicion and doubt against
the Government—then, would the
Government arrange to make these
contradictory statements? Would the
Government ask Dr, Bhalla to say that
the injuries were superficial?
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Another very funny argument was
given by Mr. Madhu Limaye. He has
said that the murder of Mr. L. N.
Mishra helps the Government; at the
same 1ime he says that all the people
believe it. If the people believe it,
as you say, that it helps us #nd if the
people are angry wilh us. then the
murder suits you; it could be a motive
for you. When I say ‘you’, 1 &m
speaking symbolically of the forces
you represent, I do not want to ex-
press any direct opinion. It is for the
Commission to inquire into it. Left
to myself I would not have said any-
thing. But since you have said cer-
tain things, I khave to say that it
could he said that thig murder could
give the Opposition the ground to
criticise the Government, which you
are doing. It is most fantastic to say
that the murder was comm:ited to
suit this person »r that person. By
irying to create all these innuendoes
and suspicions, by all this funny
logic. 1 would cav, you are only try-
ing {0 deceive yourseles

He has spoken about All  India
Radw If 1 were to «rrutinise the All
Indi» Radio reports, I would point to
him and say that I have this grievance
aganrt AIR. I have a greal respect
for Mr Madhu Limave. He studies
things and sometimes says relevant
things. But many times what he says
is irrelevant. But the All India Radio
has been wvery generous to him, He
should net have any complaint against
the ANl India Radio, His name ap-
pears in the All India Radio very
prominently, while whatever I say,
even if it is relevant, is ignored genc-
rally. Why? According to their own
paper, their procession did not con-
tain more than 10,000 people. But it
was described bv the AIR as a big
procession, whereas the procession
which we took out and which contain-
ed 35,000 to 40,000 people, was des-
cribed as just a procession. I do not
want to say much on this. If the All
India Rad!o can be accused, it can
only be accused of partially in
favour of the Opposition. That is a
fact. T will tell you another instance
We were busy in the UP elections
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We were fighting the elections and
the All India Radio was narrating the
details of the Nav Nirman movement
in Gujarat at that erucial time in the
radio, TV and what not. These peo-
ple say, ‘Look, the correspondents are
tree to write’ and they give their opi-
nion against us. Mr. Pandit is a res-
pected Journalist, Journalists give the
opinion one way or the other, but to
pick out an instunce to condemn the
Government jis, I would say, hitting
below the belt, Now, he has narrated
the story given by Mr. Jha and so
many other Jhas. .. (Interiuptions)
Shyamnandan Babu, all these things
are for the Mathew Commiss.on 1o
judge.

vfF gar g, “am fed T @ mar
g ,'sgr ATArg , “srar g -
‘What is this? We are Members of
Parliament. We are supposed to
speak here not on the basis of hear-
say, not even on the basis of some
mere press reports. We are supposed
to speak on materials which we
honestly believe in and for which we
have proof to quote as authentic,
Now, merely on rumours, on talks, on
hearsay and what not, to make these
statements on a matter so serious like
this is not proper for members.

Now, il was said that delay had
been there in the appointment of the
Mathew Commission. As I said, it
wag appointed a few weeks after the
mncident. When was the Warren Com-
mission appointed to go into the mur-
der of President Kennedy? In our
own country when did we appoint
Kapoor Commission after Gandbiji’'s
murder? When we thought that
there were still several agpects of the
case which needed to be gone into.

Now, my friends have no faith in
the CBI. Now, in this so-called
licence case they rtely on the CBI
report and on the other hand, they
condemn the CBI. Ultimately, they
are the national agencles ang they
have unravelled many a mystery,
They caught many cases, Now, my
friend was trying to link this up with
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the deaths of Nagarwala, Anil Chopra,
Kashyap and what not, For Mr,
Jyotirmoy Bosu every case of death
of anybody is a link in the chain of
his imagination. We have discussed
this Nagarwala case for a fairly good
number of times in this House. Now,
Mr. Nagarwala was caught ~ imme-
diately anJd it was the investigation
agency which arrested him. It was
again the investigation agency which
recovered the money, He made a
confession and what not. Similarly,
our friend talked of Kashyap's case.
We all know that there was an acci=
dent 1n which four people died and a
tonga and a car collided and so on..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Why no post-mor-
tem?

SHRI H. K. L. BHAGAT: There-
fore, I am saying that the irresponsi-
bilily of these allezations would con-
vince nobody. The Opposition, some
of the Opposition parties, I would say
—my friend, Prof, Samar Guha can
have some consolation—is deliherate-
ly and consistenily following a policy

of creating chaos, lawlessness and
violence to beat this Government
and the leadership of the ruling

Party with any fabricatedq falsehoods,
even I would say, lies, deliberate
lies, knowingly deliberate and shame-
less lies, I would say that.

Now, what I would respectfully
submit ... (Interruptions) I am not
pronouncing my verdict whether any
better medical treatment could have
been given to Shri L. N. Mishra. I
do not know. On the one hand, my
friend, Shri Madhu Limaye says,
‘Why did you not have the post-
mortem?” Mr, Madhu Limaye should
place himself in the position of a
relative and I ask him if he would
have asked for a post-mortem in
such circumstances.

17 hrs.

He says, post-mortem has not taken
place; he also said, accumulated blood
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was found from hs stomacly, as .f Le
bdas conducted the post-mortem nime
s¢lf, I have seen so many post-moriems
before My dear friend, you know quite
a L.t, Lut jou do not know law and
medical junispiudence  The gamut
uf quuy ot the Mathew Commys-
Men s very comprehensive They
will go into the whole question 1n
all 1ts aspects The CBI .as to louk
into the question, who are the kill-
ers They have got to find out this
thing  He quoted L.nh and said one
sentence from the Prime Minister's
rematk where ghe said, who has
killed 15 not that important I tel)
you, vyou please read the whole of
the interview, then you will find out
the position It 1s the atmosphere
whith 1s most dangerous, the atmos-
phrie 1s responsible for killing one
today maybe, 1t would be .espon-
sible ior many tomorrow, and 1t 1s
this atmospherc which 1s verv dan-
gerou~ And 1t 13 this whien the
Prime Minister has been trymmg to
emphasise  You are accusing this
Government You have a 1ight to
do so It 1s your job to do 1t, you are
here for that purpose, you will have
to do 1t, but I tell you, please re-
mempel your duty towards the na-
tion This 1s verv mmpdrtant  Don't
foiget 1t By what vyou aie now
domng vou a1« doing the sieatet
disservice towards this nat on by
coming into thie House and siying
such w«orts of things, uttering such
kind, of talks and giving out such
kinds of arguments and you me only
trving to deliberately mislead the
people It 1s not right to make such
kinds of accusations Iike these The
Mathew Commussion would be there,
they will go into al] these azpectls
and T hope you will have the cou-
rage to appear hefore the “\lathew
Commussion You may place all
your evidence before that Commission
We will all expect you to apepar hefore
them ang place your ewvidence before
them

It 15 a very great tragedy that
Mr L N Mishra was assassmnated
m this manner but the greatest tra-
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gedy 1, that even after that muide:
some sections of the opposition con-
tinue to be as irresponsible a8 ever
and they do not understand the
wriing on the wall The Mathew
Commussion must go into various
matters, the CBI has got to find out
the killers Mr Madhu Limaye said,
that the CBI has not got the killer
50 fai, as if the murderers are 1n his
pocket ang the CBI had only to di,-
cover them and take them out Some-
tumes the killers are mu.dered, such
muiders aie carefully planned and
so 1t tahes time especially when 1t
is systematic planned murder You
cannot blame the Governmint in
season and out of season for every-
thing You should welcome the ap-
pointment of Mathew Commuission

Sir I conclude by saying that this
Adjournment Motion 15 a s.mple,
putc ciude attempt at blackmml,
trying to stick mud at the Govern=
ment at the Congiess and {he ruling
Party and I am sure this 1s bound to
be frustrated ‘Thank you

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South) On a
matter of personal explanation Sir,
I was not in the House and I was
quoted I came to know that Mr.
Madhu Limaye quoted from a news-
paper Hwindustan Times. I came to
know that some news item has heen
published 1n Hindustan Times invols-
g my name, that I have said n
some meeting vesterday that the
doubts that aic beimng created—the
atmosphere of suspiticn—from  Shri
Nagarwala’s death to the death of
Shrm L. N Mishra as o 1esult of
bomb blast should be cleared I did
not say so It 1s absgolutely wicng
and false and I think the ‘lew ¢
pressed here 1s wrongly attributed to
me This I would like to make clear
before ~ou

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Mr Chairman Sir today
1t is one month and fifteen davs since
this fragic event had taken place Now,
what the Government has done



Motion for
33 Adjournment

[Shri Jyotirmoy Bosu]
so far is to pre-empt this House and
the Consultative Committee of Home
Ministry by appointing a Commission
of Inquiry headed by Mr. Justice
Mathew.

1 would like to know precisely from
the hon. Home Minister as %o what
has this Commission got to do because
my information is that most of the
evidences are being destroyed, remov-
ed or nullified. This tragic event re-
minds us of what happened to Mr.
Hemant Basu in Calcutta in 1971,
who had visited this atmosphere for
getting a political dividend? 1If the
truth ever comes out, we would ex-
aclly like to know whose tainted hands
were behind this murder. The tragic
event shook me because I was one of
the most critical persons in politics—
not really against him as an indivi-
dual but as a pillar of the Congress
Government and the Congress Party
and the lieutenant of Mrs. Gandhi as
a biggest fundraiser for Mrs. Gandhi
and her party. It is an ironyv of fate
that the cause for which the late Shri
Lalit Narain Mishra made himself
controversial since the Congress split
of 1969, it is the same cause that has
destroyed him prematurely. There iz
not the slightest doubt that the peo-
ple behind this are most powerful, re-
sourceful and skilful. The police
officers of the rank of Inspectors Gene-
ral working round the clock discover-
ed six theories within three days of
their work. And. Mr. Reddy—Reddy
Garu—made a solemn assurance in
Bihar that ‘we are doing our best’. The
CBI. knowing what it was, fully well,
said and I am quoting from the Times
of India:—

“C.B.I. officers investigating the
Samastipur bomb blast which claim-
ed the lives of Mr. L. N. Mishra and
two others are looking for the mas-
ter mind behind the outrage and are
confident of a major breakthrough
within a week or so0.”

This ie dated B8th of January 1975
from Samastipur. From B8th to 18th
. of February it is one month and ten
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days that had passed and, Mr. Brah.
mananda Reddy, tell me how many
days make a week for you? Is it one
month and ten days? Here is a clipp-
ing which you may look at. This is
from the UNI news item which said:

“A Team of CBI and State police
officials investigating into the bomt
explosion at Samastipur on Thurs
day, in which three persons includ
ing Railway Minister were killed
have found some cdefinite clues intc
the incident. according to report:
reaching here,”

Y is done two days alier the actua
happening. They found definite clues
What is it that they are trying to tel
me? Are they trying to take us for i
ride? Besides this, their sole job is,
regret to say, to harass the employee
and ‘the Opposition Parties and in tor
turing them. [ am positive that th
Lomb that was found in the railwa;
officer's house was planted by the In
telligence. One newspaper has sait
that the first bomh was hurled to des
troy Shri L. N. Mishra. The secom
bomb was hurled to save 'the face o
this lady. From this you can dray
your own conclusion.

Then comes the vervy powerful Mi-
nister of State. Mr. Om Mehta. He
says: He says from Lucknow:

“n\r. Om Mehta, Union Minister
for State for Home, today said the
CBI report on its investigations on
the Samastipur outrage in which
Mr. L. N. Mishra and two others
were killed, was expected in next
two or three weeks.”

Agdin I ask you Reddy Garu how many
days make a week in the Home Minis-
try. 1 want to be enlightened as to
who planted this time-bomb story first.
I would like some Members in this
House to understand how sophisticated
a time-bomb is; what is its mechanism
and how does it work. The first story
they had to drop simply hecause the
ceremony was scheduled to take place
originally at 1.20 pm. but in actual
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reality il took place at 530 pm <o that
the time bomb story had to be discard
ed because the planter of the time
bomb would not first take out the
time bomb and then rerlant it I do
pot take hashish and as such I can
not absorb such stories

Then a story tag was planted in the
press that 1t 15 an ordinary bomb which
needs to be used through igmition or
spark The Honble Defence Minister
would bear me out that an ordinary
bomb requires a certain length of fuse
wire and 1t has to be a tune-fuse—a
fuse which will burn 2 minute a yard
or a fuse which will birn 30 seconds a
vard or a fuse which will burn 15
secands a yard So the fuse has to
be according to a time length oriented
burming rate  Therefore 1f a bomb
had been planted in the rostium and
that has to be 1gmted and exploded the
fuse has 'to be operated by a person
who will not be noticed t ithe wame
time He must be oulside the securiiv
zone Further to hide the fuse wire
you have to dig at least one foolf of
earth and dig 1t at least uplo 2 dis
tance of five hundred to six hundred
feet and there vou gite a spark Tell
me 1if somebody had to d g one fnot of
earth for e hundred to ix hundred
fert how could the freshv heaped
earth escape notice This 15 also
another cock and bull storv

Then the grenade story came The
grenade they are talking about—I am
not quoting from new-paper—is Pat 37
grenade which 18 something like a big
egg of oval shape The s ~face of the
grenade 18 Like crocodile skin It 18
not like a cricket ball and as such 1t
cannot be rolled so eassly Then on the
rostrum I gather there was a mattiress
I know people in certain recions like
to have a mattre~s heneath and the:
hke to sit on the mattress My dear
Sir, Mr Defence Mimster and Mr
Home Mimister on the matiress this
grenade cannot be rolled because the
man who will role the grenade will get
noticed at once and secondly it can at
the most be pushed as in carrom board
game The man would not commit
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suicide as the effectivity of Pat 3T
grenade 1s around 25 yards So, by
the time, he could rol' and get out, he
will de~troy himselt That 15 also =a
thing which %as to be ruled out I can
tell you this much Now tre pin 18
rele »<ed throu.h the tip and the lever
hus the 1N1 high eaplos ve within the
bomb and thuen tie explosion takes
place  Withun four seconlis, 1t 18 over
How 15 1t possible tht the grenade was
rolled on the dus where hundreds of
policecmen and intel igence men were
there where burning hghts were there?
Mr Chairman Sir vou are an intelli-
gent man I would hike to understand
from the hon Defcice Mimster who
should at least know something about
these things as to how 1s 1t possible'
Sir t'n grenade wi- placed If I am
given this job to do the grenade has
to be placed in a builtan cawity when
the tosttum wds beng built  There
should be a box not very long may be
g1x inches long eight inches long to
he on the safe side so that the lever
can p'ay wholly and tully It should
be built 1n 1n a box the dimensions of
whith should be ai least 8/8 inches and
the depth should be at least four in-
inches Now Sit the lever has to be
releasel For the release of the lever,
the pin has to be removed For the
1cmoval of the pin vou have to fix a
conduit pipe on a whole 1n the box and
a wire has to be tied with the pin
which hnq to be pulled by a man out
«1ide and the man has to run away
immediately after pulling the wire
You release the pm you release the
lever then within four <econds the
whole thing hangs and that is exactly,
I suspect what haid happened

Now Sir I would lhike to know one
thng You are a lawyer 1 would like
to understand whv the electriity was
cut off immediately after the explo.
sion®  The electricity mains were not
on the dais hut were elsemhere The
man who pulled the wire put off the
electneity so that it cannot be detec-
ted The dais was demolished the very
next day Why? Because they did not
want to take chances although 7 per
sonally think that the box and the
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conduit pipe. everything, should have
been taken away by then. When the
real culpnts are in supreme authority,
1 assure you, Mr. Chairman, Sir, no
truth will come out.

Sir, I have received a letter from a
semor advocate. He has posed certain
guesttion and I would like Reddy Garu
to reply 1o these questions here He
has asked:

“Why late Mishra departed iate
from Delhi when he was 10 magu-
rate the ceremony at 130 P.M, at
Samastipur?

When the bomb exploded at 5.30
PM, why M. Mishra was not
admitted to Samastipur or Laheria
Sarai Hospital, a  district level
hospital immediately?

Why the special train started at
8 P.M, from Samastipur and why
it reached at 11 PM. at Danapur
when the same engine which was
to leave for Muzaffarpur was to
change its face?

What treatment was made and by
whom in the meantime before train
reached at Danapur at about 11
PM.?””

1 know that Dr Bhalla, who 1s the
Chief Medical Officer of North Eastern
Ruilway gave some sort of bandaging,
saylng that he is out of danger, I
have got the clippings here, It was
said that it was only a skin deep
injjury. Firstly, it was said thab it
was on the thigh. Now, Sir, if a
splinter of a 37-Paton grenade
pierces into the abdomen, the whole
dhoti and the under-garmenats would
have been red with blood. There is
no question about it. You cannot
hide a splinter into a 37-Paton gre-
nade. That is also a story which has
to be discounted.

Now, Sir, the advocate hag further
asked:

“Why Dr. S, M. Nawab a retired
eminent surgeon who has his own
clinic at Laheria Sarai and reached
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Samastipur within an hour was not
allowed interview with Mr. Mishra
to treat him?

When Dr. Nawab ordered
immediate admission of any bomb
victim in his clinic without asking
for charge and a few got their
treaiment there why Mr, Mishra
was not allowed?

Why there was no response on
telephone by  Chief Secretary,
Health Secretary, Secretary 1o the
Governor and others when Mr. U.
N Sah: tried to contact them on
telephone after the incident on the
evening?

Why Dr, U. N. Sah: was not given
any .atisfactory reply by Railway
stafl at Patna and why he was told
that the special will not hauit at
Patra, though it halted there for
ten minutes?

Why Dr. B K Smha was not
cven wked and nobody even talked
to him while he waited tall 11 P.M.
i Dinapur Hospital knowing him
io h> an erunent suigeun and
doctor?

Why did the docors at Danagpur
first declaie Mr Mishra out of
danger and why Dis U, N $Hahi
and B K  Sinha were contacted
only at 4 AM next morning but
not earlier?

Did the late M1 Mishra weep to
see D1 17, N. Sahi and Dr K Sinha
in the hospital to save his life?

Why did Mrs. Indira Gandhi ask
Mr Mishra . "

I will come to this later.

Thiz ;5 the position before me. 1he
late Mr Mishra had said to prrssmen
at Patna. “I am feeling much better”.
Dr, Sahi had said that the late Mr
Lalit Narayan Mishra's life coule
have been saved if instant medica
care wag given Did he not die o
cardiac arrest? Is it not the samt
case with Nagarwala also? How ecax
you create cardiac arrest? Can it nol
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be done by injecting something which
is given to a woman who is giving a
child birth if she is haemorrhaging?
Doeg it not a coagulate the blood? 1Is
it not a simple job to do?

1 have already stated what Dr.
Bhalla had said. We were really
surprised and shocked when we saw
Prime Minister Indira Gandhi declare
here that the Railway Minister's
assassination was well-planned, and
squarely put the blame on the
Sarvodaya leader Jayaprakash
Narayan's movement in Bihar. So
when you cannot catch anybody, catch
the nearest man you can find. So
she would not even hesitate to put the
blame on a great leader like
Jayaprakash Narayan. You may
agree with him; you may disagree
with him. In your party, there are
people who are in agreement with
him, Amongst us, there are many
people who agree with him, and who
do not agree with him. But it was
most unfortunate that she hag chosen
Jayaprakash Narayan for this pur-
pose.

The Prime Minister even said that
it was a rehearsal for killing her. I
remember on one occasion anen she
was the Home Minister, she s7id that
the Jan Sangh was trying to kill her.
In the Consultative Committee of that
Ministry, the matter was taken up and
some of us insisted: ‘Kindly tell us
what proof and evidence you have got
to establish that your life is threaten-
ed hy the Jan Sangh’ After 45
minutes of bickering on both sides,
she had to admit and confess that
she had neither any evidence no:r any
proof in her hands  So what else
choll 1 call it other than a gimmick”

1 want to ask Reddy Garu why no
post mortemn was done, It is not obliga-
tory that in a death under unusual, un-
natural circumstances post-mortem is
a must, unless you have something to
hide, unless you have skeletons in the
cupbeard?

Then, is it or is it not a fact that
on 23 December, the late Mr. Mishra
Wag summoned by the Prime Minister
and tolq to resign, taking 7 days’

MAGHA 29, 1896 (SAKA)

Motion jor 330
Adjournment

time o make up his mind? Is it also
not a fact that on 24 December some
of my friends from Bihar on that side
went to the Prime Minister and
pleaded that he should no; be pres-
sed to resign, and to that the Prime
Minister reacted sharply, saying that
‘Mr, Mishra has embarrassed the
party, the Government and myseilf
and therefore, he has to be out and
lie low out of politics for some time?*
In that context, I want to ask: If he
did something, was not most of it for
the party, the Government and Mrs
Indira Gandhi? This 1s a very sad
thing for us to understand.

There 1s a report in the Hindustan
Timeg dated 5th February 1975. It
says:

*Two bags containing the per-
sonal papers of Mr. L. N. Mishra
which are reported to have included

two tape conversations giving an
indication of an anti-Mishra con-
spiracy are missing. The tapes
were said to have been handed over
to the late Minuster in December
and are considered of ‘primary
importance’. The CBI in investi-
gating varioug theories and possi-
bilities in the Mishrg murder case
has reportedly got clues regarding
the involvement of polifical figures”

This proves one thing, besides other
things, that our telephones are tapped
and tapes of tapped telephone c¢in-
versations are taped again and the
copies of the tapes in this case, were
handed over to the Jate Mr, M,;hra,
That is what I hear. 1 am told that
the Prime Mirister’s telephonc was
tapped; her telephonc tapped tapes
were handed over to the late Lalit
Narayan Mishra and later on the
Prime Minister came to know about
it....

SHR] SHYAMNANDAN MISHRA:
The telephone of the Prime Alinister?

SHRI JYOTIRMOY BROSU: Of
course; I say that on my own respon-
sibility. He had coples of the tape-
recordeq conversationg that the Prime
Minister had with somebody else,
important in' the party.
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SHRI SHYAMNANDAN MISHRA:
We are in good company then.

SHRI JYOTIRMOY BUSU:
Frankenstein will never spare any-
body. I am told that the late Lalit
Narayan Mishra out of sorrow and
disgust said ‘if I am drowned in the
river, I shall not get drowned slone;
it will be others also. He also said: I
have collected Rs, 8 crores for the
party, even if Jyotirmoy Bosu is cor-
rect and I might have swallowed a
crore, what happened to the Rs, 7
crores that I handed over to the pro-
per authonty?. .. (Interruptions)

The late Lalit Narayan Mishra
understood thai his days werc rum-
bered and it 1s said that he warned
his family not to open their mouth 1if
something happoned to  ham; he
cautioned them: if they openeyq their
mouth after anything had happened
to hirn, the ssme fate will come on
their children: that is the position.

We know thal the genuine. origiral
report of the CBI which included the
name of the son of a great enter-
preneur, the son of a VVIP, namely,
Mrs. Indira Gandhi, first reached the
hands of ihe laie Lalit Narayan
Mishra .nd he promptly did phatustat
copies of tha samz: and sent those
photostal copies to  diffeient places
including one set to Nepal I want
to know. The nume of Ram Bilas
Jha was mentioned Is it or is not a
fact that he was employed by the
police departrent once upon a time?
Is it or 1s it not a fact that he also
worked for the intelligence depart-
ment once upon a time, Is it not a
fact that he fliw with Mr. Kapur on
6th January to Delhi? Are these not
facts? Is it rot a fact that he was
the man who was preventing people,
doctorgy from pgoing inside?—A day
will come. There was a victure
called the Fall of Berlin; you will alsg
see the picture; the fall of Indira. And
the duys are rot very far off. Be-
cauge you <¢en shut me out here
through the rvleg of procedure but
you cannot shut people in the zountry
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who have understood the sort of the
Government they are lving under,
not only through their miseries
but also through this murder, politics
of murder T1hley talk about violenge,
ete. They ace the people who. are
doing 1t all the time.

They wastel the whole of the last
wession on Tul Mohan Ram licence
scandal and at last they yielded. If
they had yielded earlier, we could
have discussrgd many other important
1ssups councet 1ng the people, namely,
food, unemployment and so many
other things MNothing was done, I
a~sure you thut after reading the CBI
Jdncuments wbhwch we are not autho-
rised to divulge at the moment, al-
though Mr., Fesghu Romaiah charged
me that 1 had Lroken the gentleman's
agrecment and then Re had to with-
draw it; I foirive him ...

THE MINISTER OF WORKS AND
HOUSING ANL PARLIAMENTARY
AFFATRS (SHRI K. RAGHU
TAMAIAN): Yo, I never withdraw
anything

SHRI  JYGTIRMOY BOSU: Then
how did you allow 1t? You wanled us
tn stop perusa! of the CBI report;
jou wiote to the hon. Speaker that
Jyotumuy Dcev had broken the
gentleman's agreement but you
:wullowed 1t &and you had to allow us
1) go and sex ii.

SHRI K TAGHU RAMAIAH: It
must go on 1icord; what he says is
net true, I never stopped perusal
“he other hon Members are there;
they will stan by what I say.

SHRI JYOT'RMOY BOSU: That 18
rrecizely the reason. That is why
you were no* taken in the Ministry
in 1871, 1 know the reason.

My humble request is: let us maln-
tun the dignily that the House de-
sfrves becanse it i3 the Peoples
House. There should be a Parlla.
mentary probh  Let the Parliamen-
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'y probe bhring the truth fo ligni
ng let those who are guilty be
‘tnished, And we are not interested
in witch_-hunting including the hunt-
g ‘huat seems to have been gtarted
against poor railway employees after
gismissing 16,800 of them for a legi-
imate strike. I tell wyou the hands
eh.ind this murder are all at Delhi.
80, the CBI enquiry at Samastipur will
i yield a kig lemon and nothing
gise,

SHRI K. RAGHU RAMAIAH: On a
pint of peirsonal explanation on what
he said. When certain friends wanted
i peruse beyond a  certain date, I
said there has been enough perusal
and there was no question of further
warwral. I cid maintain that they
! cnough time to peruse the docu-
¥nte  and thcerefore it should be

SITRI JYSTIRMOY BOSU: 1 was
horised by the non-CPI opposition

teil the press, not what we did in
he CBI perusa! operations, but other
matters. Basirg on that it wag given
r the “Times of India New Servicz".
n that Shri Raghu Ramaiah in  hkis
wicden wrote & letter to the  hon.
speaker savirg that Jyotirmoy Bosu
hjad broken the gentleman’s agree-
pent by addressing the Members and
herefore the CBI perusal would not
ke place any more. That leiter was
passed on: to vs. So, we went ‘o ithe
spezlier’s house: and told him  that
vhat he had reported was nothing but
2 cock-and-bull story. Therefore we
vere allowed to go on again becwuse
what he said wag not true.

SFRI K. RAGHU RAMAIAH: This
i2in is not correct, Let the record
e set right. What I wrote to the
. Speaker was whether under the
cumstances in which Mr. Jyotirmoy
gosu went to the press it was neces-
jarv to further peruse the documents,
did not say the perusal should be
pped.

SERI JYOTIEMOY BOSU: No, Sir.
cannot divuige anything.
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MP. CHAIRZMAN: Let us not side-
irack the debute.

SHRI N. K. P. SALVE (Betul): In
a debate whick revolves around an
event, an incident which was so un-
fertunate, whicl. was so tragic, which
was so grim, involving the death of
a colleague of ours, a loveable person
by all standards, I expected that at
least in this debate the Mover and
shri Jyotirmoy Bosu, who have just
made their speeches would szhow a
modicum of dignity, restraint, mode-
ration and responsibility so utterly
necessary on this occassion. But
saving heard Shri Madhu Limaye and
Shri Jyotirmoy Bosu I am inclined to
vonsider that this adjournment motion
has been brought forward entirely
with the purposes of bursting a
bloated bladder of lies, fallshoods,
wild allegations and utterly baseless
charges and any concern which is
sought to be shown in this motion by
the Mover or Shri Limaye about the
death of Shri Mishra is sheer hypo-
crat, Therefore, I am impelleg to
conclude that this adjonrnment
motion is no more than plenty of
sanctimonious political humbug and
it deserves to be treated as such.

Before I come to whatever I nave
to submit on thiz very grim and tragic
incident involving the death of Lalit
Babu, I would like to deal with two
or three points which Madhuji made,
So far as Shri Jyotirmoy Bosu is con-
cerned, I attribute his speech and his
wild allegations entirely to dementia
and I cannot deal with him. Shri
Bosu showed the knowledge of a
ballistic and explosive expert. He
had the experience of faithTully rerv-
ing the Britich army which benefit
most of us did not -have fortunately.
What he said in  details about the
explosives and about the kallisiie
techniques may be Mundred per cent
correct, but I must say one thing.
Such immaculate precision with
which he described the incident made
me feel that he seems to have -one
the whole thing himself. Otherwise,
it is impossible to comprehend cuch
details about the explosion unless it is
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his own fertil> jmagination. If he js
worth his galt, he should go and show
his knowledge wu front of the Mathew
Commission. Justice Mathew is
known not only for his learnmng and
erudition but also for his fearlessness,
What do we innocent members of
Parliament know of explosives and
ballistic techniques? If you are really
sure of your facts, instead of wasting
20 minutes of Parliament, you would
have done well to appear before the
Mathew Commission. I hope you will
go as a witness before the commis-
sion,

SHRI JYOTIRMOY BOSU: I shall
consider your submission.

SHRI N. K. P SALVE: The amount
of casualness I am seeing in the
whole debate is most unfortunate.
Let us not reduce this debate to sheer
irrespousibility, making allegations
and averments against each other.
Let us do something which may help
avoid the recurrence ‘of this sort of
thing again 1n the country

Shri Madhu Limaye is known for
his being extremely studious. When
1 saw him at the library, I thought he
was collecting a mass of evidence and
he would come out with something
which might he clinching and con-
vineing about the motion. I want to
de:l with two of the many p-ints he
made. He asked, why was not a post
mortem made and according tohim,
hecause 1t was not made there is
somelhing hanky-panky. “)n this
point when I tried to interrupt him,
he felt a little unhappy. I want to
remind him only from a professional
angle that a post mortem is done on a
body only where there is any doult as
to the cause of the death, eithor proxi-
mate or approximate. In this case,
for six long hcurs, the medirp] ex-
perts operated on the entire thorax
starting irom the throat to the abdo-
men. If a post mortem was con-
sidered necessary, it should have been
left to the medical experts. They
would have done it if there was
something vague or ambiguous about
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the cause of the death, immediate or
ultimate.

The sec)nd point he made is an
extremely serious one. In Maha-
rashtra and even in M.P. the rumour
was widely circulated that the Prime
Minister was alleged to have told
Lalit Babu “You are no longer good
to be a member of the Cabinet” and
it was, for this, Lalit Babu was sought
{o be got rid of. Fortunately, the
Prime Minister was here and she
immediately got up and said that the
allegations were absolutely false and
untrue. This should put an end to
cvery coniroversy on this point, If
you are capable of reason, I waat ‘o
put one thing: In all these days,
whatever else the Prime Ministar may
be guilty of, she is not guilty of one
thing. If she does not like a mimster,
she cannot tolerate him even fir one
minute. She drops him like hot
bricks. Was it necessary for her to
go into this sort of thing? It was not.
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If Mr. Madhu Limaye has any delailed
information which can be of some
help and wuse for investigation, ne
should give it either to the CBI or to
the Mathew Commission which is
going into the matter. If some politi-
cal slants are there, if some unwritten
or hidden things are there into which
CBI is not going, I think the Mathew
Commission 2an be entrusted ta un-
earth all these matters. We want
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that commisgion should come out with
a detailed and complete report on the
matter, We want a detailed analysis,
a detailed report, of the events lead-
ing to this most heinous and tragiq
political murder of a colleague of
ours.

Shri Madhu Limaye made another
pont. By a very strange process of
logic he tried to establish who was
to benefit by the murder, or by the
death, of Shry L. N, Mishra. He said
the opposition had absolutely no bene-
fit out of his death. In fact, if he had
survived, possibly they would have
continued with renewed vigour his
characler assassination, right, Jeft and
the ceutre and made life hell for
him P (Interruptions) They
characierised him as the sole symbol
of corruption. Corruption has wo
much eroded the entire society that
whg is free from it in this rountry?
These paragons of virtue on the other
side should search their hearts and
say, did they or did they not portray
Shii L., N. Mishra as one person who
symbolised the entire political corrup-
tion and as though the entire oppo-
~ition was a paragon of virtue? Thore-
fore, Shr1 Madhu Limaye by g very
sirange process of logic wanted to
show that the oppaosition did not gain
bv his death. After all, what did we
gain by his dcath? Shri Limsaye
argued “In fact, if he had lived, he
weuld have been more useiul t3 us,”
and for them probably provided a
good farget for churacter assassina-
tion and mud-slinging.

SHRI SHYAMNANDAN MISHRA:
(Br~gusarai): Do not bring in these
things. It is unfair to a dead person.

SHRI N. K. P, SALVE: Shyam
Babu, I wish you very long and very
healthy life. T respect you. We had
some private dialogue in this matter.
I am the last person to be profane or
irreverential to Shri L. N. Mishra, I
have always maintained that this sort
of campaign of wvilification, these
irresponsible charges, as if ne alone
wag responsible for entire political
corruption, this sort of vendstta, this
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sort of atmosphere that created an
atmosphere of lawlessness in which
thig unfortunate tragedy lookeq inevi-
table.

I want to gubmit that this is =a
extremely fallacious argument by
Shri Madhu Limaye. On the other
hand, I submit, that the only reason
why Shri L, N. Mishra met with such
a tragic end, was because he was a
Minister who belonged to the Con-
gress Party and so he was chosen for
a persistent attack by the opposition
party for such unabashed character
assassination by painting him as the
embodiment of corruption. Because
of continuous propaganda of this
type, a feeling of hatred and bitter-
ness was created against him, and
that resulted in this, Therefore, to
that extent, these people are responsi-
ble for this type of political murder.

SHR] JYOTIRMOY BOSU: Your
law has done it, your Research and
Analysis Wing.

SHRI N. K. P. SALVE: You have
never been known for sense of res-
ponsibility. So, your interruption
means nothing to me,

SHRI JYOTIRMOY BOSU- Why do
you not face the people?

SHR] N. K P, SALVE: 1 may
inform Shri Bosu that this challenge
of “go to the people” is not new to
us. This was the very challenge
which was given to us in 1971, We
went to the people and vyou know
what happened. We will agaln go to
the people,

AN HON. MEMBER: What nbout
the by-elections?

SHRI N. K. P. SALVE: Do not go
by the results of a few elections or
by-elections here and there. When
people are faced with such economic
crisis in the country, they are annoy-
ed, and they have a right to be
annoyed, and they show it in this
manner, We will go to the people,
and you will again come here with
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a microscopic minority, and you wll
still contlinue to brag in the manmer
that you have been doing for the last
over two decades.
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Be that as it may, in this debole I
want to raise some very fundamen.
tal questions, which impinge on the
question of the political aimosphere
which has been created, an atmos-
phere in which political hatred,
bilterness and inlolerance has come
about, 1s not thecre bitternes.? Is
not there hatred? Is not there dis-
respect for law and order? Why is
there manifestation of violence?
Who hazs  started 1t? History  will
some day judge. What I must sub-
mit today is that if an uns:table
majority 1s always a threat io demo-
cracy, an 1rresponsible frustrated
Opposition is a menace and 1s a real
threat to the survival of parliamen-
tary democracy. That is what is
happening today?

SHRI JYOTIRMOY BOSU. Follow
Mujib Sahib.

SHRI N. K. P. SALVE: We do
not need vour advice, We Luve our
own ideals. None of your advice

matters to us. You may go to China
or elsewhere and follow such advice
as you think best and proper. So far
as we are concerned, we cherich our
ideals. We have our aims and objec-
tives about which there is no ambi-
guitv. It is well known and well
established. We follow them, make
no mistake,

The discontent of the people is
sought to be harnessed for mnolitical
opportunism, It is very easy to har-
ness this sort of discontent of the
people when the country is in the
grip of economic peril. National cala-
mities are not being spared by this
motley crowd of politica] opposition
even for the purpose of petty political
gains. That does not matter. What
matters really is whether this attitude
of the Opposition of holding the majo-
rity and the country to ransom can
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ever nurture and nourish ilie norms
of parliamentary democracy. The
manner in which they have worked
in the winter session—and this 1s the
crux of the matter—has =seen one
death and unless they improve, I
have no doubt in my mind, they will
be responsible for the death of parlia-
mentary democracy. For an eflective
opposition theie are some require=-
ments. It needs to be responsible; it
needs to be moderate; it needs to
understand the requirements of pare
liamentary democracy.

In the end 1 have en’y oue stbmis-
sion to make an] it is that we on
thus rside of the louse are extremely
concerned about the inve-tigations and
ingquiry I there 1s delay in the 1a-
quiry, T have no dount in mv mind
that it is beccuse of the enmplications
involved. It wais a deup-sented, drep-
rotted and well-plunme | conspiroev to
get rid of a colleapjue of ours. T only
hope that the Tleme Minister will not
be hustled anil buliice by these peo-
ple in the oppositior into rrre~essi=
rily expediling thie 1avestigation. Let
it be a thorough #nd comp cte inquiry
ang let the culniit Le brousht 4o bonk.
Let it bhe shown aud let it Le e'car
to the country that so far as these
people in the opy ' on are cosecrrn-
ed, they and thev alone are 1uipen-
sible for ereating this ruri of wa ugly
politice!  atmosphere. And <ven if
they and they alone are 1csponsible
for vitiating the political climate, they
would still not impravs. I have no
douht in my mind alout that. Tt is
beyond them That is the rreatest mis-
fortune of this coun‘ry. That is the
greatest misfor'une of our Par iamen-
tarv democracy. In 27 vears we have
failed to give tn this country a res-
ponsible Oppositinn.
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SHRI B. R. BHAGAT (Shahabad):
Mr, Chairman, Sir, on the second of
January this year, a terrible thing
happened at Samastipur which gave
to us, coming from the State of Bihar,
a terrible pang of grief. But, to the
country gs a whole, it was one of the
greatest shocks and it was expressed

through the statements of the leaders
of the country and Press comments,
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[SHRI IsHAQUE SaMpHOLI in the Chair]

I expected that whern this matter
was raised iu the House by way of an
adjournment moton, my irnend and
colleague, Shr1 Madhu Limaye, who
18 known for his greac parliamentary
ability and experience and lus serlous-
ness, would at least fry to rase some
basic and serious 1ssue abou: it.

I followed Ilns speech with great
interest and I ain surry to say that he
did not raise any of those basic 1ssues.
Rather, he skiried them Instead of
that, he raised 1ssucs which were tri-
vial and which had no heaung He
has a very line n.und uvne of the vest
muinds that we bave in this House
But probably he 1ag used that mind
to twist facts or to gloat over hear-
says or some statements bv semcbody
and prove certam conclusiong which
he has already artyvci al They were
pre-conceived conclusions about Gov-
ernment’'s comphei*y 1n the matter
He said that a conspiracy was hatched
here m the Go etument and that the
conspirators weie mvolved in it

Sir, the CBI itself 15 vigorously and
actively pursuing the matter I think
1t is one of the best Jdeployment of
men The best resourceg in matters of
mvestigation and intelligence that we
have at our command sre there at
Samastipur I'kev are engaged in this
matter They hav,; not been able to
achieve a breakihrough so far. This is
because these are matters about which
we will be able to know only when
it reaches a conclusive stage. The
Government will be able to let the
House know only when the maiter
reaches a conclusive stage, So, it is not
correct to say that because they have
not been able to arrive at certain con-
clusions within few weeks, the Gov-
ernment is responsible for it and that
the Government does not want it
These are things which are surpris-
ing. Often times, we hear these things.
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Whenever a thinz 3, not aclueved
immediately, you go and attiibute
motives Ag¢ tirars, you attribute the
worst kind Jf motives

Now a Judicial Commission has been
appoinied It has been said that there
has been mnoid nate delav True, the
demand came from ihe Opposilion

SHRI MADIIU LIMAYE Alsp fiom
Babuj

SIIRI B R BHAGAT Fiom ULoih
sides Therefore, a Comimssion was
appointed But instead of welcoming it,
vou say therc has be=1 mnordinate de-
lay and Government chould be cen-
swed for it

What are the 1eal wsues? In his
last sentence, he sud that prodably
the pailiamentary system may be des-
troyed—or something 1o that effect Yes
thcre 15 danger to the very political
system we havsc been prach mg  1n
thig country My hon fricnd Shn
Bhogendra Jha ‘refcrred to it Ile
not right in saving that we o1 this
side are weak 1n  saying about We
are <aying this with the strongest 1oice
At oaur comimand  On this occasion 1t
15 the futaic of democracy of the par
hament ity system 1in the Lighl of tne
culture ot vielance wnd political as
1% mation that 15 Iiving 1ty head in
the country ihat shoulg be discusscd
because this cult and the parhamer -
tary system cannot go together

In this House in the last 27 years
when we have been practising this
system members on both sides should
draw nspiration from the giants in the
parhamentary leaderstup The coun-
iry has been passing thiough very diffi-
cult times not only today Of course
today we are facing a very great eco-
momuc crisis On this occasion both
the leaders of the Opposition and of
the ruling party should have faced the
national crisis together created the
will and strengthened 1t It has been
done i the past on very crifical veca-
sions

Right 1n the beginning when we
came here ag very young men mn the
19508, a great crisls {ook place in the
tountry Refugees were pouring in
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from the erstwhile East Bengal Then
the Nehru.-Liquat Pact was signed The
couniry was charged with emotion
There were diverse opinions so much
so that Dr Shyama Prasad Mookerjee
resigned from the Government and
joinc the opposition Bul he did not
creaiec or spread hatred, suspicion or
dmisive foices He could have done
1t because feelings were so strong, but
he did not do 1t  Even though this
matter wag debated in the strongest
possiblc  language expressing view-
points there was no character assis-
sination, no atlmbuting of motives, no
creation of a vicious atmosphere as
i we are enemies m iwo camps the
Opposition and the ruling party We
are not enemies we are part of the
same process Therefore, why when
we face today an economie crisis  do
we fing hatred suspicion and divisive
forces peing created? If there 15 a
tarlute on the economic front il cer-
tain polities have failled why 1s the
Prme Minister bewng attacked m a
personal way” Why 1s a spirii of hat-
tec bhang created against her? And
why, of all persons agamnst the Prime
ninister whose life 13 known to all”
When Prime Minister Nehru was alie
she dig not jomn any office, though she
could have Nobody can say she ex-
ploited the position of her father in
any way So 1s it nght to say that
she 15 the fountan-source of corrup-
tion today” Is it not creating hatred
against her? And why? Because the
Opposttion thinks that by creating hat-
red by demolishing the image of the
leader they will be able to win a poli-
This 1s being done Is

tical game
it fair? Is it parhamentary demo-
cracy?

SHRI NOORUL HUDA (Cacha1)
There ig no personal character assassi-
nation

SHRI B R BHAGAT Then what
{s it What can be mope personal
than this* When the late Railway
Minister was attacked, Shri Madhu
Limaye said We do not attack lum
We attack the Prime Minister. She 15
the fountain gource of corruption .
(Interruptions)
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a3 og wgr w v gw sufe
T F AT E FATHET

SHRI B. R, BHAGAT: I am com-
mg to that. I will prove it. I will
put it before this august House and
the country. Who is contributing to
the undermining of the political sys-
tem? Can this political system sur-
vive when there is no spirit of accom.
modation, then the Opposition and the
ruling party think that they are ene-
mies of each other. I am citing Dr.
S. P. Mookerjee, a great Opposition
leader, a great Indian and showing
what his conduct was on those issues,
when the 1ssues were no less import-
ant. Emotionally the situation was
more charged at that time. I then
come to the great national crisis of
1962 when the Chinese overran cer-
tain parfs I can cite the leaders Atal
Bihari Vajpayee who was here at that
time, Mr. A, K. Gopalan, Mr. Masani
and others. What dij they do? Diud
they launch a campaign of great hat-
red against the then Prime Minister?
No. See the conduct of the Opposition
leaders at thal {ime of grave national
crisis and compare that with the con.
duct of the Opposition leader: today.

PROF. MADHU DANDAVATE (Ra-
japur): In 1982 during the time of
the Chinese aggression when the poll.
cies werp attacked, I think Pandit
Nehru was mercilessly attacked as far
as his policies were concerned. It is
not correct to say that he was not
attacked. The same thing is happen-
ing today. We are attacking the poli-
cies.

SHRI B. R. BHAGAT: You attack
the policies but do not create hatred
against persons. The country is pass.-
ing through difficult times, Every
home is having great privations and
difficulties. Young people are restive.
If you say that the present leadership
is dishonest ang that it has not good
intentions and has not got public good
at heart, shen that is creating batred.
You will create such a feeling in the
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country, Young people will think of
eliminating the leadership, not of re.
moving them by vote. This is what
is happening; this is what has happen.
ed in the assassination of our friend
ang colleague L. N. Mishra. I know
that fact. He had told me thrice that
whenever he would go to Bihar he said
that he felt that people would murder
him. I give the example. When he
became the Railway Minister, for the
first time he went to inaugurate some
function at Dhanapur. My friend Shas-
tri will know; he was leading an agi-
tation. He was surprised and he got
the shock of his life; he had to be
rescued out and taken to a peolice van
and he had to be escorted. A crowd
surrounded him and he said: I could
see the anger 1n their faces, 1f I had
not been taken out., I would have been
killed.

st weraerT s (oAT) Ty
forer Y A7 Frafy dwer T & o
w8, Tafere. wmeT SqTAT T g WA )

SHRI B R BHAGAT I am not
saying you had done it. I am giving
the second example. In the Madhu-
ban: election on the polling day, our
P.C.C. President Sitaram Kesari was
mobbed: he wag attackeq with spars
and guns and it was only because the
police came 1n time thai he escaped.
Otherwige, he hayg saifl openly that
he would have been killed.

ol 9 ASAT qEW GRE (FfegTX) :
agt R FY gEAT WY | YA H AT
#: forr ardy mifent s w & o s A
AT FT AT I7 F T 9 Wk A
TEAAT # TATT HTRWEIT R

SHRI B, R. BHAGAT: That is no
ground for killing persons. I was say-
ing that Sitaram Kesari was surroun-
ded by people who were armed with
spears and guns, all sorts of lethal
weapons. Mr. L, N. Mishra did a lot
of things for North Bihar. Particular-
lv with regard to railways, our friend
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Mr. Bhogendra Jha said just how that
he did a lot of things. The opemng
of a big railway line 15 a matter for
rejoicing for the local people.

He reconstructed the lineg which
were disrupted 26 years ago in the
Kosl area. He want to 1naugurate
them. At every place his meetings
were disturbed and he had to be given
protection. I am asking: Is this the
way of protesting against policies? You
can demonstrate, and in times of elec-
tion you can defeat us. I am not wor-
ried. You are gloating over the fact
that we lost two bye-elections. If the
people do not feel that we deserve
their confidence, we should not be
here. But n a Parhamentary demo-
cracy one thing must be clear to every-
body. The lcaders on all sides have
to play the game. The cult of vio-
lence ang polilical assassination has
no place in a Parliamentary demo-
cracy For over a year al least 1In
Bihar, violence has not only heen rais-
ing ils head In fact, there has "een
the largest number of murders taking
place 1n Bihar. In the district I come
from, over 80 murders have taken place
this year.

SHRI MADHU LIMAYE  What 1s
the Government doing”

SHRI B. R BHAGAT That 15 a
different matter The Bihar Govern-
ment's police budget ig the largest
ever. Rs. 4 lakhs every month 1s be-
ing spent on the police out of the dep-
leted resources of Bihar, But this
thing cannot be controlleq by the Gov-
ernment alone. It may be that Bihar
18 going through a very difficult pro-
cess Agitation is going on. What the
Prime Minister said is very might. I
do not know why Shri Madhu Limaye
should contradict it when she said that
it is these fears which lead to such
acts which are more important. Who
kills, who does not, ig for theCBI to
find out. Shri Bhogendra Jha has
rightly said that the CBI may or may
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not be able to find out. We will be
all happy, and the Home Minister
should be jubilant ang satisfied it he
ig able to come and tell the House that
the CBI has been able to solve the
mystery, but it may well be that the
CBI 15 not able to solve the problem.
It is not an unusual thing. Examples
have been cited of the murder of
Liaquat Ali Khan ang Pregident Ken-
nedy. I may also add a third, the
murder of Luther King, the Negro
Leader. (Interruptions). This is creat-
ing hatred.

SHRI DINEN BHATTACHARYYA
(Serampore): You are creating hat-
red (Interruptions)

SHRI B R. BHAGAT: Nobody 1n
the United States said that President
Johnson who was the beneficlary of
Kennedy's death had got Kennedy
killed. We are a peculiar country
When I and the Home Minister were
travelling together to attend the fune-
ral of Shn Mishra in hig village, on
the 3rd January itself the editorial of
Mother Lond straightaway said that
the responsibility for the murder was
on the Government and on the Prime
Minister. What do you say of this?
Is 1t not creating hatred, tarnishing the
Prime Muster's image in the coun-
try, making 1t appear thal she 15 a
diabolical person and therefore some
young people may feel that she should
be ehmnated’ Ig 1l not encouraging
political violence? Not only on the 3rd
January, but from that day to at least
the 20th January, for 14 or 15 days,
every day the Motherland directly,
indirectly, by innuendoes, by insimnua-
tions attacked the Prime Minister.
After all this has been done, when the
Prime Munister says that 1t 1s the re.
sult of the cult of violencre practised
by a section of the Opposition parties—
she did not say all Opposition parties—
our friend takes objection to it

Mr, Limaye said that thig Commis.
sion hag been appointed to pre.empl
a discussion in this House. Every stu-
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dent of parliamentary procedure and
pratice knows—and more so Mr. Limaya
—that a discussion in the House can-
not be pre-empted by the appointment
of a judicial commission. I cannot be.
lieve that he is ignorant of this. He
has been carried away by his partisan
views about this matter. Mr. Bosu
has brought out a ballistic theory of
his own and saig that it has been done
in a particular way. It ig precigely for
the commission io find it out. The
CBI will find out other matters. About
the delay, Government was quick
enough to appoint a medical board and
they will bring those things to light.
On a matter hike this, we shoulg not
create further suspicions. It does not
help anybody. If people do not like
our policies, they may defeat us at the
polls If they start eliminating us phy-
sically, today it may apply to us, To-
morrow it may apply to you. There-
fore, it will never serve the purpose.
Therefore, we should use this occasion
to focus attention on the basic facts
that lead to such terrible incidents m
our public life. After the assissina
tion of the Father of the Nation in
1948, as if he had taken all ithe poison,
this couniry was relatively frec from
the cult of violence or political assa-
ssination except for a brief period in
the area from where Mr. Jyotirmoy
Bosu comeg where there were <ome
very regretable incidents,

SHRI JYOTIRMOY BOSU: I come
from India. To say that I come from
a particular part of the country is nar-
row parochialism.

SHRY B. R BHAGAT:' It is not.
It 's a parhamentary pratice not to
call members by name but to call them
by the constituencies they come from.
I am only following the correct par-
liamentary procedure when I say you
come from West Bengal,

SHRI SHYAMNANDAN MISHRA:
Then you should say Diamong Har-
bour.

SHRI JYOTIRMOY BOSU: There
hag not been a single case of violence
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in my constituency. The only incident
of violence there was when my house
was attacked by the people belonging
to Mr, Bhagat's party.

SHRI B. R. BHAGAT: I know that
he has encouraged them but he does not
want to own them.

Now this violence has again come in
a big way. I would request all the
hon. Members who love democracy,
who believe in the parliamentary sys.
tem, who want that to reign supreme
so that it is effective and it is able
to solve all the problems of the coun-
try let all such people put their heads
logether instead of blaming each other,
imstead of maligning each other, in-
steag of creating hatred and divisive
spirit against each other, let all of us
rise to the occasion ang say that we
shall not allow this cult of violence,
this political assassination, to prevail
in thig country and that we will golve
all our problems through debate,
through argument, through discussions
and, at the time of elections, by the
vote of the people and not by physical-
Iv eliminating persons whom we do
not like.

ot vz fagr?t arwigy (wnferaT)
awafa wgea, o afer o7 wr o
FET WIAT W gAT R @, Ay
STORW 74T ATgaT gl S5 Far & fw
ot qfer AT fasr & gem ¥ w0 §,
A AP I WY § ag @ Wi
frftew & foe S st rfiee e
7 et 7 o ave 7 wew F T gy
fr wieres % @ 7- 2 # wer A gro-
gfer 7 &1 1 & IT%Y o7 WA F7 wady
F7ar 1 ¥ et oft A g & o
a1z faar o # v #§ a gTIw
AT & Tofas fanfadt #Y ag
F & oy sy e & aong W ag
WTEAT S A ATt ST yure Wl iy
fanft ==t & Famel WY, g W
faame fafrm & fag qomht & o
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fev WA HMANTE W ¢
JEET © TEHT AT HHAT G7 W TH A
quf wzar § & Y wiwer & fog seaa
1 G F7 FT AW FET 9T FHAT AT |

gwmafr meT, T o Y
w7 & aw faewiz #Y 92T ® ®@&T
gt A1 qR AL G w0 IEQ o
TE gERT AT & o 9 g §
gr-—3 9w fe grofrge & o, fagre &
q—Ffr aw faewie & Froor = afaw
aoan e AN T a s T
gam s fr B aw ot s am
faewiz 3 1T arz o fawrr & 9 7Y
»ft 7z7 g A sy w19 fran o
¥ IW ¥

“Thig incident showed that fascist

elements have jomned tbe Bihar agi-
tation

A R I 9T AT AT A
a1 § ar dEr?
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IHT § | F TCHAT HTCA o9 FT G-
@

ot awT amw f g (T) AR
®T & 4, 507 ¥ 4 F F 9 99T £,
1 g W F ol & Frmrar av
T W IH ¥ FEHA § AT A 7

anafa w8 7@ | WA T AT
AN & A qEw a7 & A T
&g R ag emgwe 7 #F3 | S W
T SY A1 FE qHAG |

ot wew fagrd aordt & waede
FiwT wx @ &1 & fegmmr Sed
FY FFeIT WY T HAY WATE | TFFHA
FT 97 2 W T 95, a7 W9 i
gt | ded agar & [ o wfem
argaw fag fawart AT @ 8, g
e &3 70 AW woa Wt 7Y 8 AR
fanfgmrar @ 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K. M
ISHAQUE): How do you say it is a
Congress paper? Say that Hindustan
Standard says so,

=t wz TR ATHRYAT WY HA-
#rr aey sw faarg =1 fv @ =T
AT WA B @ A TR TH AR
™ FAT

Y a g7 ate W A WY

. A . SHRI ATAL BIHARI VAJPAYEE-
o@Te %, T Taw e AR qar F ar

How do you say that Motherland is a

SiAll

ot w2 1 faget Araqat ¥ we
#< 3T WEAr g R sady w
ATEST T @ AGTE | KA FT FFTEH
W 5o foraar &, 77 g frdw & T
feraraT & | 99 # Tga @ a7 T o
g v R g e g | K
g imgam ey Wrg! M W
FeqTe W) Wt T € £ T Y T @
geAn ¥ Tga @ A &% T
afer ey e g, 3 A FEw AT

Jan Sangh paper?

ot T % ot ;g fel F
7@ F o AT S w7 oA §
drq@dfFar o sw A wrd
A AT A NI ? (AW

ot wEw fagrdt a0 R
aw 7w g7 9, A7 gENI 9F
I UIAT WY §F T ATY F 1w F3F )
Iq AT ¥ grem ¥ fodr o aet
gy frddt, ® AWy ST ¥ ST )
qg I A9 FT T aqwT & 1 IER
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[ new frg O 7 w3t
el &1 wevig & wwaT ¥ 1 W
U 4, S5TEAO M IA v AL

aw grow! wafe §id g 1 (WEAEA)
® g fog ¥ W o 7

“The inadent showed that fascist
elements had jommed the Bihar ag-

Frfe & wrfew o o W@ § !
7R a2 faz § fam 9w A7 g
qar & frar 1 (F.a907)

st eifrdgag 12 &% FaT EvW

MINISTRY OF RAILWAYS (SHRI
THE DEPUTY MINISTER IN THE

BUTA SINGH) &ir, I take oljection
to this

SHRI ATAL BIHARI VAJPAYEE
Objection to what? Do you want to
deny your statement?

SHRI BUTA SINGH On a perso-
nal explanation

I have never in this Parliament, in
the last 12 years seen such a mean at-
tack of personal nature as Shn Jyotir-
moy Bosu has done to me

About the presg report which Shn
Vajpayee quoted, certainly, I have a
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right to deny or to accept it As he
was quoting—I am not Interrupting
him, let him quote i1t—] will say, if
I am called upon to say, about the
correctness of the report that has been
published Any thing everything, can
be published and it i1s being published
every day Many things are bemng
publisheq which have never taken
place

SHRI ATAL BIHARI VAJPAYEE
Am I to understand that he did not
make that statement?

SHRI BUTA SINGH What I sad
was (Interruptions)

an.afe 28w & for § wgar
E 5 oft St amEr &1 wrer AR
HiE & 1wl ¥ dfrer o Iy
FAT E WIT IR F AEITA Q0T FT
aryt g 1 & Fifire Few fr o &
ST 59§ ovERe fEar Sy
afFr w @ A AW femwww
& g1 T, 97 qEr-AGTE g G, at
HTY HraT Fiforg 6 e g 12 a9
F &A1 93 | gEfA Ag@E ¥IE
oY I T F 19y )

st wew fagrdl woddt - ag @2
@1 1 faug § fr o% gwivgel wear
¥ W & WHE FT AFAI FT AT
¥ fog g 79 & T TF T HT
gfmam 8¢ far mar 1 (vawem)
sut 7 FY gz fav @ afafer o
&, ¥fFT 379 ooy e A T
IR THH FHIfAEE arrat w9 &
nE 7¢ for | (erwa) W s
& 7 7 aT@ W N 9 g, A
I 9% F afcn & wqwe qg a1 )
qg T ¥ av ¥y g q g+ & fag
AT FA ATY IF F! FLAS W AR
& amr
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“The P.M, Today wameg the na.
tion that Shr1 L. N. Mishra’s murders
was only “a rehearsal” for a bigged
catastrophe.”

war gt & fgga g v g !
WY TEAT FIA AT MRS TR AG
AT FHAT 7 AT TAT FA AT FEHT A
wer 7@ fear s oawAr ? )

st T qg™ qi€T : a8 OF fAEre-
g 9 | g sl Adr ar, feaara
& | s sd@w 41

=it wea fagrt addl - w3 X
fasrrarer 97 Wy Ao

aurafy Y, s sfeqy Wedrar 3w
OF S FT AAET §T Fq & faa
saE T @ | A AT W A
& frq 7 =t e & fr wm fiw
wfeew &Y wemeaT § oF FHWA g
g, " WA A ¥ oeps ey
s 7 3 fa fgar A fer WA
€0 7% W #7 oY fF A wmwer # 9T
¥ fou #1% grf g FvE 0
wfgy, Y sy sfear Weat & o Ao
ar ofga & ot qarow femr I W
T TET 9T

“It 1g obvious from the demand
at the Jana Sangh Leader for a high.
powered inquiry intuv the bomb out-
rage at Samastipur He seems to
be more worlieq about the blame
comng to the panrties hehind the
Bihar agitabion ralher than about
the blow such an oulrage 1s bound
to strike at the roct of democrati
functioning.”

ag I WATHG § G ATERTE
LS S CR R IR R
m9 Tax oy, Frac fLod A
q WISA HAT AT )
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10 hrs.
¥ wTAAm wTew o qf e ¥ e
wifaw |

ot wew fagrdt amdd : ofew ¥
arer Ag & 1 Afew v wfemr ey
wf qfeq & JERw oW
efear et vt & ( o @)

.. T 9T O AT AT | W
wediar & ava Aifag 1 o @ o
g A ger Fc MY oF
& T W +few w1 g7 g
Fa w7 fray wfew v 7 g
"TTHT AW @ T o s g @ o
A B wE@ G & 1 W fage ®
R & guaw gk g, frewm
ﬂm' WWQrmlﬁ
WIUHT I F AT FET q¥Ar

#y iifeg wrg ot & wioor #
wreT gwifa ot adY & o0F frar 1 mre
W N HTHT 6IA H %Ed § 6 0%
& w2 g1 T g, g WieR-frem
FTT WEY 1 w1 FHE &7 de
wreR-frdteer &1 & fag dare § ?

ot w9 oA At (WY |
OTeHT g a1 T FL |

o wew fagQt awRat @ S
& A & 1 W sl W
FATd Y a1 ot o THo fior &
T & §X ®1  GHT FET AMRY -1
W W ad § fag & ofge @
FmagHawsgl ! o few
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IR w7 IeATC ¥ ¥ A ey war
AEATCA T g 4 %7 99 ¥ |
AR A g & 7

SHRI JYOTIRMOY BOSU: We

have expressed our deep sorrow, and
if these people are trying to heap up

the insults on that man in order to
gttack us, that will only show h ow
mean ang small they could be.

ot wew fagrl adedt : gt
oY, sft W ¥ oF 0 W F | ST
w57 fF = q@o wAe firw w@ fag
A ¥ qx I WA gL v fawaw
gy & | agT T I9F WSWT w7 AT
IR gaTn f@ar | ' owm aw W
FEwTa fagre F FE WX 9 Ay
FCHTC FY 4G 4F 7 W of Y A
Wo UAe fiy # g & QU
s FY AT AT w7 e o
AR aER & T | AT
t fr =rf geEwfts Ar & st
gfea 7@ @ wwar | fow Swer ®
ST &, SR & e e &, At
9T ¥ AT FT § IFF AT @
F1 arfacs Fawr gfew 9x 7€t /fay o
gwar | wfew  fex S w1 owmwEd
oEw a1 |

fawelt & T =t Fo To Fuw0r g ¥
oY wor frolr @R 9T TEEd w1 F
T E | T R FE q AT R
wEFsmimAaTaawE &
wgr facfia amwet @ fra gt
¥ 1 I ag wam i erd 1974 %
g% fafrag sy faelt Y fs fosr
o #1 T W wSuA AT S wr g )
W A ® g Ige R 09w
i o mrfo Site I FY & T |
waTE & v WR@EY 1974 ¥ fawy
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w9 ¥ fre fawr w guar ff fr o
qar & § e e fos of o g
arforw #7191 W & | qg g I
fazt qar Qftwew o qEe dte
FRATET wY & 1 5t T ¥ OF wEaTe
& sfafafe & =frer fear § e gf ot
o ag Rt g€ g wnd & W
IE T g R g ¥ frawr
wir, S faacr 7€y faar 1 Sfew
it & off v & o fi o€ 1974
H g fae & arg Sin T Sy
Y ? s fora g faaroor ofY s &
FET o &Y T off TR FT A FHAEY
97 fF I qoma 91X 97 § qar ATy
f& wTa% or| wgr ¥ A7 AT AT
& 7 7 = forar a1 vt g AR
T & 7

=t ey fage g 1w wEr W
& fr foagre & wor Wt ¥ ot e W
fomn a1 fa =it fasr o & foo ot
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T FEfeg mEge g e
Y & Igured ¥ May fedftaw W
wrE = w1 A% Aferw woea AA—
# b wifaer =t = awwar | e
& agi ¥ we dav N frmr g fomd &
w1 5 Mg w Afew wfwas amt
g, Afew fagre wr Ak el g
UL U UG B S

OF AT weew ¢ faag s
fsr ¥ 1

ot wEw fgrt vt @ @ IR
W ¥



375 Motion for FEBRUARY 18, 1978 Motion for 376

Adjournment

Qe wrrei weew c {far g
T T A

it wew fagrdt wywdad): faar |t
oo ¥ @ Wt WY few a@ ¥ A
Y W B oY g A} | AwTraTa
¥ difesr wwedfl o W TR wRET A
ey & fam w0 97 o, aww
geey ITq faadr & foy =& a3 3
fo 7w %71 777 T Wz Wi wew v,
aga ¥ 70 AN T3 H A gq A, e
X & Wi Y w agr 94 far Svfeaa
TéY gum 1 ST fsT ot & ogq #T @Y
Wt & Y 97 T O g AAg
qr | B AT ¥ 9= wrgw ¥ Fgerdr
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SHRI DEVENDRA SATPATHY
(Dhenkanal) When yoy call Bihar a
total revolution you have to take res-
ponsibility for everything that happens
there including Mr L N Mishra's
death
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“Dr U N Sahi told UNI today
that Shri Mishra could have been
saved had he been allowed to be
examined by a team of surgeons who
rushed from Darbhanga to Samasti-
pur soon after the blast

I ¥ T famr mr—

“Under what circumstances these
surgeons were not allowed to exa-
mine Shr1 Mishra and who were
those medical experts on whose ad-
vise he wag allowed to be brought
to Patna 1n a tramn, only God knows "
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T wr wma § wg v R g
& o faey &1 faor gamT A8 wwar
g w0 & T wg A€ FT AT | A
uw o & I AT weat g we e
7 frgdl T 9 BH WRE §TT 69
AT AR AT W@ A A IT TG T
T A A G AN T TG ATE
§, femrd sr v e g v @ e
1 5 A feay man €Y, ¥ § IR A
¥, o & forr ot Font fonnt w2 e oY,
¥, el ot F aay gEI AR A A TR
T 1 IaE S qrarEa v gur SEr
frdndt aer & wrd iy oY StaT oy afer
T A W X FFIE THR A0, I W
T Y wepufar &Y S, Fw=Td 9 AR
T w7 &Y o & g A T e
qor g | AR qa ¥ frowmer oft I
wg i gy @ ¥
wfe T @t SAd W AR
Y ¥ oF o FTH WY R & fAg, R
uTEw & Jeyrew & fawfad ¥ & wgr vy
¥ | et weee ¥ qg frear § e o
felfr & wgr e g wio agt 7 g,
T o e Y awn § Fed s
¥ fre amap 3wy fes v 7 o8 Y
@ e & wfie s A e R
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o Fdareg ot gwr | R AgE W
smdfrgarstd Mgt wWYw
T ® o w7 § fF ower g Wi
Y FY wret ¥ forg g v g e
& 1 usgfimr arg o ® g ax Wi
g § g7 97 fr a1y ¥ wgreT o A
w1 5w & e wev e ot Feaer o &,
wor g it fear g 81 afwa
a #t 4 ot ol T A qlaw g
wET g1 WY T EA WIS FAT
Wt g ff 3901 frmr ga e v g )

qTE AE B AT G qrAA T
o7 < § ) wwrafy oY, 519 9T @ TF

T 7 AT E W T F ywaw §o

Y @ g
Fraedt W@ § a8 §
g T A s @ T A e
T W W #g & 9 A A
gaT ot Y AT § gEAr A ¥ aaer
@ FT FHA § | W qR T AW 9T
quit § f6 wedr & W s o Ry s
T & Taw v & fro Ay & W o
R T I TE FE L ) TF W A
I FT AT <g wré ¢ 1 ¥ ag iy
g @ T AR N WS TS
qifea ST ATEa § 1 & Ay FgAT wvgar
T agE AT AT A F
fey ®1 A 7 & v g welay
gra § fr o arataor W giea FA
FHTY IFa &) FAfeg F ¥, gaTd
wedT qafy &1 SR AT, N, TR
AT YT WY W 9T i oy
afera araaw feg w1 i@ @ &@
# wr§ W wuT 9 Ay i 1 faeer
AT WA JYT qE @ T q@ w qv
T oy aw wew WP X AT AT
TR W T i T e v Y e
ereddfer ¥ oo frg dare A
g2 1 A o Tww N ot gy e
TR AR W W e e
T T WY W w fear + agi W
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seary i foar o <gr a1 SW ARG
%% fadndy oo & s A fomag =
wew s fRar, saeAa sraer
w7 afeay fear gad T W ¥ 3T HT
HT ST A16T | Iq AT Bl 949 FdY
oy qadrg sfagw ¥ foram wmaw ot =i
Wt srffr ST @ET EAR AT AEY
wom, fom MY W I W we-
#rq w1 frar 9% AW 9T AW qTE
gafe g% )

Wy ¥ & woAr R ¥ 8 9T 7
WY of & @Y @AY AT g ) w9y
ag¥ & ag wrgar g fF 1@ faer W
woeq geaT & 96 o Y sfer o
T T g9 &1 IY @I fAHTer A0 |

Fa faQdy =T & @ qIC AT Ay
g § fr a5t formr o @r ) &
FAY Wt I AT g g K I w
qTe e FY ST W gAH  IAHT

TSI T A AT A WA
T g @ |

At dop wa & W w4 R
oot ¥ el g fFar o, 11 aQ@
N wEE IN qFErS @

g, My A FTgw HATIR
e faivFram ar o awg & afz @
prmr W 8, PRt aw AT g @
J9 9% &7 AT A )

a7 Iww §9 fadt ¥ g 17y AT
fadelt adfas spw a7 70 & aae
TR awfas @A & gfar  frar
s g & W T wafa w1 AvE wEd
R wrg Ua |

3, dv AT s Y sy F 39
¥ € AW A AqA 6 FAE ) qAE-
qeR R W g yfera e
R N AT MEER NS
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W HAgagdr | W way v
g § o @ wifyw e Wi qw
T AT | T N KFANT W7 AT
iR mfR N am T gg AT
I S afFg g FEw w9 92
m fFR &® &, 9 747 ¥ whafaq @
fg gre ¥drer g IRt awgqr  faq
AT AT SARY AT AT FHAT 970
o At # S owm s st §, wirer ¥ fag
THo THo To §, AT ITOAM &, TN
SR S AEH § W qHo dYo § 1 BT AWM
& WTHY T AT IO AGT AT WL
w9 9IS T AET T 4T | WA gT |y
# 9™ w8 AQaw g fv w9 Ad-
w9 03 T frwr 7€) T ATy 9@
e Wl & @ o G wrfeq ey
age ¥ T 3T A gf, Adwa g
I aE T T A A i, ey &
HAqY AL T T A A W qrAA
AT T, FAR! WY whe fat ang o
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wifad a7 Wy & Fgar I@gAr g |
A A vaaarg 5 Ik afer
% @ 1 ag AifeA fea A B we
QY FT AT | T FATT TAA T H7 G40
@ 8, WA w1 | by i ghrar
i farQrey 2o W@ TAA oY A frg war
&1 qiwR AAT 5T 37T R AARAT
gfr oA wafer wr st
gafae IT4 afta w, I faqar
qefy ®Y & ardr agfeas sk wg@a
firerdy wifgn ot frer andt § wfF
afers am A T &, TGE T WK
g, T FA FA AT FT | €T T
ATHT BT ATHCH HIATC AT FfE

s o & way fadidy gy« faat &
wndver T A1gAT g 6 A exed AT
T & qram W, wdite fra qeg o
sefamrmkgns ot §, T@® &7
avararcer &ar &Y 1 &, SYgRw & wA-
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after et ot <, T gER e deren
ug T §, S S T AT ST
&Y @ ¢, Sa¥ w o wiwsr §f seawT-
W R { weg Al TR adw
¢ i & Toritfr & OR e T A 9F
SCHTT Y FATISTY AW AT FATH
g

o Wi & @ & wger wrgar g e
W HTH AW T IEIA WY W
wrf itfaer AET g 1

A ETCHaATg fFEe I
¥ g« | & w gy & f o W
dwgmaadi @ fan IR
I Fag g ag e e &
X & 6 3™ q5r A, FT I AW
TFTHT |

gx fom & ofy 7y faraa | wdr
w&ar {5 uat 399 §, ag arandr 7
W F W WGA FH-ABT T H7
grafm A«

SHRI SEZHIYAN (Kumbakonam):
Mr, Chairman, I rise to support the
adjournment motion moved by Shri
Madhu Limaye. All the speakers.
either on this side or that side, have
condemned the gruesome ang dastard.
ly act commitied on the 2nd January.
It has been committed with a savagery
which does not bring any credit to
democratic set up. In a democracy,
decisions are taken by discussion and

not by applying violence or through
bomb-shell.

The speaker who preceded me, Shri
Shankar Dayal Singh, appealed to the
opposition to cooperate with them in
this matter by saying that this should
not be viewed from the narrow politi-
cal viewpoint. The same appeal I
would make to him and to all others,
that this should be taken above nar-
row party lines. Because, there is in-
ternal politics in that side also. Now,
inxtead of tracking down the real cul-
prits, they are dragging In scapegoats;
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instead of unravelling the mystery,
they are trying to throw an air of

suspicion, an air of hatred against the
opposition.

While discusging the adjournment
motion they drag in the Bihar move.
ment, they drag in the name of Shri
Jayaprakash Narayan and they drag
in the speeches made in this House it.
self. The last speaker made a refer.
encee to the speecheg made by us in
the House in the winter session. I can-
not understand how we can be taken
to task for our spceches and then they
can connect our speeches with the Sa-
mastipur incident. That means the
opposition members cannot make any
specches here, they cannot make any
demands here. The only thing we
wanted in the last session was a par-
liamentary probe into the whole affair
of the granting of licences in the Pon-
dicherry case. While that demand was
not conceded, now that is taken as a
scapegoat for the murger that was
committed at Samastipur.

1 do not want to go into the entire
ambit of the case. The adjournment
motion is confined to two things—the
total failure of the Government in giva
ing security to Shri L. N. Mishra and
the inordinate delay in the setting up
of the enquiry commission, Even the
last speaker, while admonishing all
olhers ended up by saying that there
has been inordinate delay in providing
medical attention to Shri L. N. Mishra
and the train which should have taken
only three hours actually look eight
hours. Even he has come round in this
circle and jolned the opposition in
making this charge.

The first charge about security lapse
ig a very serioug one. To put it more
plainly, there has been indifference om
the part of the State and Central Gov-
ernments in providing security during
the visit of Shri L. N. Mishra for the
opening of the Samastipur line.



39 Mation for

Adjournment

[Shri Sezhiyan]

The Timeg of India has brought it out
wery cleaily .Its Special Cosre ponce t
has stated on Janusry 12 —

“It nas alsa been found that the
state govc.mmnent buth at toe pelin
cal and official levels, was conspicuo-
usly mazterent towards M1 Mishia
and the functon Apert Irom heiy,
an important Umon Cabinet M.
ter Mr Mishra had a unigue poli
tical stature in Bihar whith entiticd
him to sperial carc of the statc nov
ernment CBI detectives have arwu

ed

Thi~ 15 whot the CBI officers had
found, namely that the State Govein
ment had shown ind flerence to the
wvisit of Shri DMushra l1hey also sul~-

«CBl officialg argue that absence
on such a large.scale cannot be ex-
plained away as a mere comcidence ’

The Chief Mimster the IG and the
Chief Secrclary as also all the “hnis
ters, esept his own prother, had not
come to tnat function The serious 1
difference cannot be explained away
even by the (BI ofhcials who went

into that
it says further —

“It depends the mjstery still fur
ther why none of the dignitanes ol
the state government o1 poliiical
|eaders has visited this place after
the death of Mr Mishra '

Even after the death oif Shri Mi-bra
none of them  1ushed to the pldace
where a bomb njured
many

The report of the Timeg of India cor-
respondent, after  meeung the CBl
ofcials who went to work in Samasti-
pur, wrting from Samastipur  iself
=BYS —

“Although 1t 18 bevond the scope
of the CBI investigations to establish
negligence on the part of the -tale

ent or the local ratlway au

{horities or to point out flagrant vio-

Istion e! security norms by the po-

explosion
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t

Lice, yet its deteviives can hardly
ignore these events’

Therefore, the indifference shown by
the State Government at the polilical
and t1e oillcial level 18 a thing ~hich
shwul] Le noled When a tull inguiry
takes place it 1 a4 thing that snould
be noled by the Government here acd
the Ingu ry Commission there
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While we have Leen very much agi-
tated aboul the i1 diflerence shown by
the State Government n the mnatter
ol securtty 1t has been stated ir the
Hindusta nTimesH—

£ mularly they ,
that 1s the CBl

tce  the inordinite delay 1n giv-
ing medical md to the Radway Mini.
ster alter the blast was due ty the
criminal  neg'igence on the part of
ot a lop division:l NE official iues
Ing ceriain grievances against  the
late Mr I N Mishra The same offi
tial was 1o re-ponsible for und ily
clelay ing the departure of the sperial
train carry ng Mr Mishra to Petna
for the treatment of blast mmjuries’

Therefore while Lhe political lea
ders on the otwer side try to oin the
b'ame on the Opposition the CBI offi
cials who went into the question give
a different version as per the reports
given by the newspapers .

Whatever may he the accusation that
can be made against any other news-
paper, they cannot do 1 atgainst Blitz,
What 15 the conclusion of Bhitzp Blitz,
writing on 18th January, hss stated.—

‘ Whoever by the men and their af-
filations responsible for what was
described as a “‘dress rehearsal” by
the Prime Minister, Lalit Babu would
not have died but for the Ineptitude
of the Darbhanga district authol
ties, the ineficlency of the Rallway
doctor on ihe spot, and, above all
the cynical indifference of the Gha-
foor outfit in Patna.
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DIG Prasad, who was more teii-
ouskly wounded 1n the explofion 1s
happily progressing 1m a local hos
pita If the authoriies on the spot
and elsewhere had not decided on
the nocurnal journey to Danapur,
and deem, Lalit Babu might have
survived ”

That means 1t 18 more the indiffer-
enite and the utter ineptitude shown by
the local authorities and the State
Government officials that has caused
the deatn of the late Lalit Narayan
Mishra

We are intrigued by the varnous re-
ports that came in the newspapers angd
over the radio It had been said that
doctors examuned Shri  Mishra and
found the wounds only skin deep at
first Hlow then 1t develoved into 4
tatastrophic wound is to be expla nel
What w s given out by the radin at
least wos not such &4 gruesome 7§l
ture

It gave a ve cnlourful pichme of
the function that took place [ guvit

All India Radio 1n its national
news buletins at 2 pm ani 210
pm n knghsh and Hindi on JanLary
2 gave @ graphic account of the {vnc
tion Tt alsp gave a portion of Mr
Mishra s 1inaugural speech AIR news
readers surpriscd many here when
they announted that the fhrst hroad
gauge Line train had left Samastipur
for Muzaffarpur after Mr Mshra
had performed ‘puja of the engine
named ‘Bhawam and given the Jrecn
signal '

The AIR news bulletins at 2 pm and
210 pm 1n Enghsh and Hind: repol ted
that the function went well It also
gave a portion of Mr Mishra’s speech
It reported that Mr Mishra perform-
od “puja”, did the “arti” and gave R
green signal and the tran left Samas
tipur for Muzaffarpur All these narra-
tions were given m the AIR news bul-
letins at 2 O'Clock whereas Mr
Mishre reached Samastipur onlv at
510 pm This 15 the unreal situation
in which the All Indla Radio exisls
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W.dtaver does not happen 1s reported
on the Radio They reported what had
not happened This 1s the unreaity
not happened This 18 the unreslity
in which the AIR 1s functioming

The CBI has not so far been able
to unravel the mystery In some of the
ne yspapers 1 find they have propound
ed six theories There are six sysiems
of Hindu philosophy T do mot knrow
how s1x systems have encroached into
the CBI philosophy also But the trath
of the mutiter 15 that they have not
unravelled the mvystery

Sometimes, When ] hear persons
making speeches from the other wde,
1t looks as it they know who  are
the culprits and who are the persons
who have been instigating all these
things and, at other times, 1t looks as
if they do not know anything 14is
1s the dual position that they have
assumed At one point the CBI and
others do not know how the crume has
been commuttied and at the other pont
they want to put the blame on some
body They try to find some sceve-
goat or other

In tms situation, our chief worry 1
this There has been inordinate delay
in wetting up the Inquiry Commission.
As rightly poinied out by Shn Vajpa-
yee when Mr L K Advam demanded
the setting up of an Inquiry Comms-
sion, he was accused of rushing rn for
such an Inquiry just to hide the com-
plhicity of his own party in the cnme
Now, at least, the Government has
come forward to set up the Inguiry
Commussion 1 welcome the decision to
set up the Ingquiry Commussion But
it has been done in a very peculiar
way

I viote from the Tumes of India
dated February 8 After reporting
high level probe into Mishra's Jqurder,
it »ays —

In purely political terms bh» uv-
pointment of the commussion S a
ghrewd move It will blunt the Op-
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tion charge that the Government
something to hide a charge
which the Opposition intended to
preas vigorously during the budget
sesgion of Parliament, beginning on
February 17.”

Whatever may be the strategy of
the Opposition, at least, in the coming
session, the expected move that will
be made by the Opposition has moved
the Government to set up the Inguiry
Commission. The Timeg of Indig says:

“In purely pohtical terms, the ap-
pointment of the Commission 18 a
shrewd move ™

Instead of showing all their shrewd-
ness against opposition, why don't they
show shrewdness in finding the real
culprits behind this crime? They are
not able to do that But the Opposition
is being taken to task

There 18 another news report in the
Hindustan Times dated February 6,
which says

“The decision to set up the Com-
mission was taken at a bhurnedly
summoned meeting of the Union
Cabinet at which the Prime Mimster

presided "

The wnaident took place on January 2
and they are appoimnting the Commis-
sion on 6th February, after 35 days'
For that, the paper says, “at a hurned-
ly sommoned Cabinet meeting, they
took the decision’. If they had really
shown the hurry in trying to set up
the Commission much earler, at least
something could have been done Why
we say this is because we are very
much afraid that much of the evidences
would have lost Those who belong to
that area itself, some of the Bihar Con-
gress members who sent on February
5 & memorandum to the Prime Minis.
ter asking for an early settlement of

, that because they were afraid that some
» of the evidences would be lost if more
fime was allowed. Therefore, it is not
inmmmrmﬂ it was a sus.
muﬁopﬂdmmm
mMmt.nmtm'nwu

T .
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allowed, many of the important evi-
dences would be Jost. The conclusion is
that, by the time already allowed,
much of the evidence would have been
lost. Therefore, we press this Ad.
journment Motion on these two specific
18sues, namely, there hag been an indif-
ference on the part of the Government
in gving security when Mr. Mishea
vimted Samastipur and there has “esn
an inordinate delay in setting up the
Commission Somebody here has de-
manded that there should be a Parlia-
mentary probe We demanded the
same thing earlier also, we wanted
a Parhamentary probe mto the affalrs
of the licence deal. Here a murder has
been committed, and the Congress
members themselves, those who spoke
from the other side, have poinied out
that there had been very many delays
which could not be explained Though
we cannot act as the detectives. we
can judge for ourselves how the Gow

ernment hag been very indifferent, how
the secunty system in our country
works, whether we are able to Z:ve
protection not only to the Ministers
but also to the Members of Parlia-
ment and to the Parhament itself. If
this is the way 1n which the Govern-
ment 18 behaving, 1t will be the last
day for the Parliamentary democracy
fn this country Therefore, more than
anybody else, those who spoke from
the other mde should have been the
first to demand a Parhamentary
probe. After all, when a Parliamen.-
tary probe is instituted, it is not as if
only the representatives of the Opposi-
tion parties would be there; the majo-
rity of the representatives would be
from that side. Therefore, the hon.
Minister of Home Affairs should gladly
accept a Parliamentary probe into the
entire affalrs, how indifferent was the
security arrangement, how insdequate
were the arrangements made both by

the Central Government and by the
State Government, how delayed les
been the seiting up of a Commission
under the Commission of Inquiry Act.
Unless these things are brought eut,
we ¢snnot avoid such happenings lo
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the future. When . J say this, some & Housing. T sure,

members may rise and say, ‘Oht You S ety

i
are planning for another dastardly
Even for talking like tms,
I may be taken o task. But what I
want to point out is that the entire
is indifferent, inept, detrimen-
tal to the funectioning of Parliamen-

scape-goats, in putting the blame on
the Opposition for their own failures,
for their own indifference; they do
not have any answer to give to us.

I would say that heinous was the
crime of the murder of Shm L. N.
Mishra, but more heinous hag been the
crime of delay—the indifferenc® shown
to %is security and also the inordinate
delay in giving him medical attention.
Those who perpetrated the heinous
murder should be punished and also
those who are found responsible for
the inadequate security and for the in-
orinate delay in giving treatment to Mr
L. N. Mishra should be singled out and
should be given a wvery deterrent
punishment, They cannot escape jus-
tice and the Commission of Inquiry.

Therefore, I once again appeal to
the Houge and appesl to the Members
of the other side also and just as they
asked us to come out of the narrow
politics, I would appeal to them to
come out of narrow political confines
and accept the motion moved by Shrl
Madhu Limaye,

THE MINISTER OF WORKS AND
HOUBING AND PARLIAMENTARY
(SHR1 K. RAGHU

I was not here at that
time, A statement is said to have
been made in the House thaf a notice
to quit was given to the family of the
late Shri L. N. Mishra.

I would like to say that I got it
ronfirmed from the Ministry that no
notice has been given. I got it recheck-
ed and I am in a pozition tfo state

that no such notice has
given by the Ministry of Works

j

I also just mow talked to Shri Vijay
Kumar Mishra son of late Shri Mishra
and he has also confirmed that no such
notice was received. I would like to

add that we have the higest regard
and respect for the late Shri L. N.

Mishra ang his family and we do want
to make them comfortable.

el st : s sy g fvite feg
o 39 A% w7 T 8, AT oo WY
wWhA i g
A &, 7 g Ao wTgd §, Fergrorr
& 97 1 Ay A oo g g
=t quw< |

Mo AR WA e (e
qT) : et AgEa, A fordr o fipy
ot ®Y vgRw ¥ @ gyt e dar
& AT § S oF woftwaeft ¥ qre i
flt 755 =fi #1 g5 v 0k )
& g ¢, fewr g &, s smgar
& o o FY agw ¥ Tt Y g ey
o SR W 99 Wg sfer ¥ wfy
weft sgiafe witw w3 oy ek
g T, TG TAGAT IR ¢ 7 o &
o ag ¥z WY ¥, forw & oy 4y
Aot & v ¥ ) wfow g YA ®
afig % Ao WX & e wrw g frea
ot wT oY qefiaT faegr wite wr ey
o &Y T ot fear 1 wefed w fear
& awwhgT ¥ woar fmdy frlt wrr &
fordy ¥, fordr g e for gt g
Tdtfaw www a1, af w R
fefmm d ot § o wor sl ot
T o1, GHEAYT w foelt ¥ frarar
qT ! IAFTETAT AT iE srcd b
e WY TR ¥ armity aw o v
arft & 30 w1 w T W wwy o qw
Y TR WY ST qoqw ol T ar
AT | AW % I F ard ¥ afer
T® Wit vhew & of W it e
aferwr aw Y agw wowar o QY over
¥ W wLET WY T W wew | g
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T §Y grET Few F fol 9 "wgm
syfey wEE g9

37 &t fFm-fm wfearea) & sorear
Ter 337 ot AW A ST A ¥ AgA
o g1 o ¥ warwA & Afafar 7
geafr g, & wmaa £ foad sarad
TEF T A AL AT I ETIEER 7
aea & wfz &, AT AT A X, I A6
o FT F fe@e ¥ | uE TF Ty
safaq & faa forae1 @ S9T Y 979 37
FHE

SE AW 9 A TR q
¥ gats W2 9T 39 &1 FaT W1 F 99
FY AqTH 37 T 77 fIAT H0FAT, AT IR
a1 {7 @mrFY 79T & 9 7 97 gY6r
T e ? g waare 71 FOR &, & awr
§r9g A7t 41, AfHT 9= a7 TeT W@
AT a1 foeaait i @avr 2 q@T fawe
Z o T -9 FEIA a7 g faan
f 13 s, aafam 2 71 fawm & wagd
T T HUAT A FA 7 T ¢ s
TEY W WE AT, WIT FE AW AT T
q® ¥ Wi @ad w1 I S0 A
w1 3w 1 framan | oF 7 A e
FIATEI § GO T AT 7 97 Al
WA R GHT, A EAATE |

aga A arT @Er 97 ¥ T 2
7 37 fagm aer #71 & W [
TE FG T—TT AT A I IF BA Al
T FTAT fF AT WUA T & A %,
TSN | UFEAT A 3ZW FoaATe 7Aoo
qT—[T IT AW 4. BT F@r LQH
qqT ? Il q W WA STy
g g, wfew A as ft ? aE
gAw g @ v for w1 A
FaT g W qALAT AR G, IAN THAL
T A FY OW@E ALY TG F ) 0
AW W, TR FJATIOr ¥ 7 WA
MW ygIATFRAERTY, 62 q
a A I T A Y, TR G I AR
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T ARAT FA & A g W gy 4
O 9 &7 T AT 6 gOEAT g
Tifgd | S &1 At @ W qr—
forrm & wgFT 5w WA 9 sweer
Fo4 & o wod smon € wwefe &
w7 16 Wew w2z w4t form,
¥ mig ¥ AT a7 fafam 7 e <
&, qr oy 77 =2 72, 39 T wHAT & foy
auAT @A feam 1 FlaT & wrd ®Y gt
& Aty @17 9¥ 9a7 5 @, g 39 &
srnE oy wi S gTa d e
F AT ¥ ATET T 4 w1 G0 IEan
g W IR at faar

AT &g oA ara 1 ¢ % gare
&9 9T AT AT ., ATIA BT TR AT ATRY,
N F M I 41 g7 FIA #Y wifow
F9 7 UTOA q IR T AT T ETAA
7 s A 7 @ gratT ® 99 "eedt
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(It is no use fighting our own shadow)
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr, Chairman, Sir, it is
indeed a very happy feature of this
most tragic situation that there is
common ground between the
other side and on this side of the
House that utmost effort should be
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made {0 ascertain the truth in this
matter.

There is a common realisation on
the part of everybody that what
happened at Samastipur and, ulti-
mately, resulted in the death of Shri
L. N, Mishra was, one of the most
gruesome iragedies perpetrated in In-
dependent India, which has disligured
our country and the society,

Shri L. N. Mishra, Mr. Chairman,
fell on the second day of the New
Year. So, we can say that the New
Year has begun rather ominously for
all of us. The tragedy has been
universally condemned and felt, may
I also ask you whether you are pre-
pared—if you ask us to wear the Cross
for it, I would say that the enhlire
Indian eommunity has to wear the
Cross for it—to do the same, You
seem to be donning Buddhist monk’s
robes and today what a fine and
heart-warming spectacle did we
witness ! My hon'ble friends on the
other side are not only Gandhian in
spirit but they have gone a step
further They have turned Budhist
monks and are new apostles of truth
and non-violence! It dees not, how-
ever, fit at all in the Budhist mouth
to tell others that they are the very
incarnation of ¢vil and untruth.

That is what we have wilnessed
today. We have heard sermons from
the other side. We do not want fo
paint ourselves as angels but I only
want to ask you if S, N, Mishra turns
to be an upholder of the cult of
murder and violence or anybody eise
on this side, who will save the demo-
cracy in this country? If you alone
want to hear the burden of siving
the democracy in this country then,
i effet, jL hag come 1o this that only
one single individual is being askeq to
bear the burden for saving democracy
in this country and that is your
trump-card that you bring in, in any
seriour debate of this kind: That the
Prime Minister 1s in danger and,
therefore, Democracy is in danger.
That is what you have brought the
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whole thing to. You cannot go on
claiming that you alone are the
upholders of democracy, you alone are
the mainstay of democracy and piin-
ciples of truth and non-violance in
this country. You must speak with
a certain amount of humility if you

want to run this vast country of 600
milbion or so,

40

So, Sir, there 1s absolutely no doubt
in our mind that when my hon'ble
iriends on the other side accuse us of
character assassination, I want them
to tell us what exactly do they mean
by character assassination, Whether
they mean by character assassination
the exposure of corruption and if
character assassination can be equated
with exposure of corruption, would
they like that in a democracy nobody
should expose corruption? Can they
point out a single thing that we had
said in this House? I do not want to
speak about the dead. He was indeed
one of the most lovable and charming
persons that this House had. If you
feel wrench in your heart, many
on this side.of the House feel
no less wrench 1n their heart.
We have lived long together, We have
worked together. We had began our
political life almost together.. Our
families were living like memberg of
one family and you cannot imagine
the kind of anguish and pain that
many of us bear on this side of the
House. Those of you who have been
trying to give them false support,—
it is these people who have been res-
ponsible for much of the misky
atmospher that has been created in
this country—if you tell the truth to
the great lady, the Prime Minister,
that these do not conduce to the
growth, maintenance and development
of democracy and that they, in fact,
imperil and weaken democracv, then
alone democracy can be saved in this
country. Similarly, all of us are prone
to certain indiscretions. A1l of us can
commit some lapses or mistakes. But,
unless you tell them and stay their
hands that this is not done in the
interest of the country, everbody
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would be running amuck, and demo-
cracy would be in danger., So, [ have
been telling my frinds, please do not
raise those things. I ask you, if
criticism dies in a democracy, can you
save democracy?

Then, Sir, I was reminded of when
these people were talking about with
mostly Opposition in their mind, what
was said to some African people
about the Leader of the Opposition.
When it was mentioned 1o them that
there was some animal like Leader of
the Opposition, they asked ‘Whom do
you talk about? . You talk about the
greatest traitor?. That 1s the kind
of opinion that my hen, friends on
the other side have about the Opposi-
tion. If the Opposition is traitors and
worthless, I ask you, do you think
that you are the paragons of all
intelligence and of constructive spirit?
If the Opposition is worthless, it is
¥ou who have reduced everything to
worthlessness, and yet not the suh-
stance of the Opposition. You might
say anything. The substance of the
Opposition is kept Simon Bure and
cverybody, wherever you go in the
country, will tell you that it i« the
Opposition which has kept the flag of
democracy up. You must feel proud
about this. But, Sir, this is how we
arc being treated in this House

May I take this opportunity of
telling the House and all concernod
that in spite of our sharpest political
differences with the Prime Minister,
with the late Shri L, N. Mishra, we
have got the swcetest feelings for
them. No body could have any other
feeling for a lovable and a charming
person, like Shri L. N, Mishra. He
was the very picture of sweetness,
charm =and humility. That is what
impressed everbody and these qualities
proveq disarming fo opponents. Yet,
many of you talk as if you are great
friends of Shri L. N, Mishra and other
are not.

Now, Sir, we find that in regard to
wuch a person who happened to be m
Member of the House and who
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happened to be a Member of the
Cabinet, our esteemed President did
not think it fit to refer to his death
in his gracious speech yesterday, If
the President did not think it fit to -
do so on whom does the responsibility
lies? The responsibility squarely lies
on that corner of the House,

Now, the President makes a speech
made by the Cabinet. And yet this
speech does nol contain a single
reference to this most trag'e incident
that has token place. 1f you do not
make a mention of the assassination of
Shri Hemant Kumar Basu, we, ag a
House, rannct t1ke notice ¢ ¢ hecause
he did not belong to the House, But,
he was, indeed, a great figure, Shri
Hemant Kumar Basu, in his own
right, was @a great figure. Then, there
was the assassination of Shri Suraj
Narain Singh who was a levsndary
figure in Bihar politics. I lLad the
good fortunc of contfesting against him
in 1952 when there was a  thren
cornered fight between me, Maharaja
of Dharbanga and Shri Suraj Narain
Swngh and T must tell you that 1 have
not come across @ person  purer in
soirit and greater in courage than Shri
Suraj Narain Singh He had scaied
the walls of Hazari Bagh with Shri
Jayaprakash Narayan in 1942, If vou
do not make anv mention of the
assassination of such a great person
also. we cannot {ake any notice of it
hecause he did not belong to the
Houss But, in regard to a person who
did belong to the House and who did
belong to the Government no mention
is made and #t is this partv, the
sheepish lot, which has gwallowed,
hook, line and sinker, the speech of
the President—a Speech, to repeat,
without the slightest reference to this
most gruesome tregedy that has taken
place.

Yoy might probably say that the
President's speech customarily does
not make a mention of it,

SHRI S, M. BANERJEE (Kunpur):
They say the matter is sub judice,
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SHRI SHYAMNANDAN MISHRA:
Somebody might suggest and probably
you may take it because you are such
a gullible lot, that the President's
speech customarily does not make a
mention of it. But may I remind you
that only two years ago the death of
His Majesty the King of Bhutan was
referred to m the speech of the
President? Similarly on many occa-
sions the President had thought it fit
to refer to some of the deaths that
had occurred of important persons,

SHRI. MADHU LIMAYE: Not
ordinary mortals.

SHRI SHYAMNANDAN MISHRA:
?Ie gays not of ordinary mortals. That
1s given to His Majesty the King or
Her Majesty the Queen but not to an
ordinary mortal like L N. Mishra,

THE MINISTER OF PETROI.EUM
AND CHEMICALS (SHRI K. D,
MALAVIYA): What a great point you
have made?

SHR] SHYAMNANDAN MISHRA:
This great point would not got any
place in your great mind; particularly
after vou have been inducted into
office. vour mind has become much
greater, more capacious and much
wider. ... .

SHRI K. D. MALAVIYA: My creat
mmd cannot take care of small things

SHRI SHYAMNANDAN MISHRA-
We are being asked; why come up
with this kind of adjournment motion,
stopping the husiness of the House?
But-may I ask in turn what dig ths
Government do before we came up
with this adjournment motion? A
shameful lot this Government 1s.
While we have been smarting under
this tragedy, did this Government
think it necessary to share with us
any piece of information? We as
memberg of the House and even as
Mmembers of the public have been
contenting ourselves with the crumbs
of information that have fallen to us
from the newspapers. You blame
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the Motherland and you go by the
dictum of the fatherland,

SHRI ATAl HKIHARI VAJPAYELE:
Who 15 that fatherland?

SHRI SHYAMNANDAN MISHRA:
Whether the Motherland gives rood
dnformation or bad information,
whether the Hindustan Standard gives
reliuble information or urnreliahle
winformation, who 1s responsible for 1t?
Did anv person from the Goverrment
or official side come out with factual
details about this? They would try
to look very clever, very judicial
minded 1n claiming that 1t was not
necessary to share information with
the citizens of this country and the
MPs. about this. They would pretend
to be verv wise and very judicial.
Since the investigation is under way.
But may I ask you: does anvbody
have any reliable piece of informa-
tion given by Government about the
factua]l details of the incident? Could
not factual details have been given
abnut what hepnened at Samastipur?
Which 15 the report we must go by
and in whirh poper® Many things
are appearing in the newspavers.
You ask ug to go by newspaper
reports!

What happened when Mr, L. N
Muw-hra went there” There were many
persons accompanying the late Rail-
way Mimister. Was any statement
taken from any of these ladies or
gentlemen who were accompanying
him? What was their visual impres-
sion? If anybody gives a visual im-
pression, if S. N. Mishra gives a visual
impression, what would the Mathew
Commission do about it? I can give
my visual impression. It may be
right, it may be wrong. But they are
suspicious of sharing information with
the people. What did they have to
say? Did they come forward with
any statement about this? Did it not
cause concern to all of us and the
members of the family? What is it
that you want the member: of the
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family to go by? In this matter of
the death of Mr, L. N. Mishra, we
happen to be members of the same

family, But whal did you do about
this?

When he went there, there were
many persons with him, How did
the bomb explode? Was it thrown?
‘What is the impression of many people
who accompanied him? All of them
were not killed. Only a few were
killed, @ Whether statements were
taken from them? We could have
taken them on their face wvalue in
the first insiance and they could have
been examined and scrutinised later.
Are we not entitled to know about
this—was the bomb thrown? Or had il
been placed earlier in some corner and
it exploded at a particular time? We
really do not know anything about it.
After the incident who were the first
to arrive on the scene? Were some
-officers the first to arrive? What did
they find on the spot? We were told
about those things' earlier when Shri
Partap Singh Kairon fell to the bullet
of the assassin; we have been told
earher about factual details in some
other cases too where assassinations
had taken place Why is there a parti-
cular kind of silence about this matter?
Who went theie and registered the
case? Doeg the hon, Mover of the
motion know whether a case had been
registercd® If so, under what gectinn
and at which place” .. (An Hon.
Membher: it 1s under invesligation).
The repistration of the case is under
investigation? Where was it regis-
tered? Whon registered and when was
it registered” What did that officer
do in the matter? After all the case
was registered by him  After ihat,
who were the perrons who tnok care
of Shri L, N. Mishra” Why did the
officers there not take care of the
person of Shri L. N Mishra? Why
wag it left to the care of some other
gentleman naccompanying him? Did
sotne officere arrive there or not?
"They say that all of them ran helter
and skelter, This is all because of the
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total revolution that is being preached
by the Sarvodaya Leader Jayaprakash
Narayan that they mean to say ia that
JP is making them also go wrong?
That is the tota] revolution brought
about by JP that even this blessed .
Government is made to do wrong and
these blessed officials are made to do
wrong! Then 1 think greater credit
has to be given to the great Sarvodaya
leader and indeed the revolution is
total !

Those were certain things which
couid have been told.

Later on what kind of medical assis-
tance was provided to him? That had
been asked by many. No answer had
been given. 1s that going to prejudice
the investigation. Damn the investi-
gation if these pieces of information
are going to prejudice it, We require
these pieces of information. No
judge would say that these were going
to prejudice the proceedings before
him.

I ask my hon. friends on the other
side to consider those things very
seriously,

The condition of Shri L. N. Mishra
began deteriorating every moment and
it became criticul at 5 O'clock. Was
Delln informed about this? Dr, U. N.
Shahi says that when he arrwved at
Danapur around 5 O' clock, Doctors
were fighting o desperate and losing
battlle to save the hfe of L, N. Mishra.
Was Delhi informed about all this?
Was the Prime Mnister informed
ahout il? Was the Health Minister
juformed about it Was the HHome
Minister informed about il? When
was this information received by the
penple in Delhi, by the authorities in
Delhi? When condition became criti=
cal] at 5 O clock, was the Health
Ministry cansulted about this? What
medical mid was rushed by the Health
Ministry? What kind of consultation
took place between the representatives
of the Government of Bihar and the
wepresentativegs of Government in
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Delhi about this? My hon. friends
on the other side should know that
within one month of fhe assasination
of Shri Pratap Singh Kairon—if you
really feel sincere about it, if some-
thing has to be ascertained in this
matter earnestly—they must know that
7,000 persons had been interrogaied.
Nearly 5,000 vehicles had been rounded
up and thousands of bad characters
were also rounded up. Have you heard
any thing of that kind in this case?
What is the kind of serious =ffort that
is being made in this connection? I
have not heard =any thing about it,
Probably a dozen persons have been
arrested, but not even the Chief
Medical Officer who had first examined
Shr1 L N. Mishra has beep interrogat-
ed so far Here is Mr Hingorani of
the CBI who says so that that is the
mos! baffling thing that even the Chief
Medical Officer who had the oppor-
tunity tn examine Shri Mishra first of
all has not been interrogated so far.
Would vou not have a <rievance
agninst this Government for that?

Mr Hingorani said so or not, are
vou not entitled to say that the first
Medical Officer who did examine Shri
Mishra should have been interrogated
by now, and ask why he has not been
interrogated so far? These are things
which should have been mentioned hy
the Hon, Home Minister to the House
on the very first day If a statement
had been circulated, we would not
have gone in for even an adjournment
motion. ‘We would have studied the
statement and tried to think over it.

We do not want to make political
gain out of it like the hon’ble Prime
Minister and others I ask, please
hold the scales evenly in vour hands
When you are here before dharma
¢hakra  pravartanaya., please hold
the scales even. Who has turned
it into a political thing? 1Is it Shri
Java Prakash Narain and his move-
ment® T am fully identified with this
movement. They may call us Fascisty,
you may call me so to your heart's
content, you call this movement
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Fascist to yqur heart's content, but
what is happening. The tremms of
the movement have not yet reached
the borders of Madhya Pradesh, even
so all your political propoganda about
the death of Shri Mishra has fallen
fiat on the people of Madhya Pradesh.
Here is the eloquent reply to your
malixious and mendacious propoganda
agamnst the opposition, the most
cloquent reply. And if it is their
desire to make political capital cut of
this murder, I wonder why they did
not mummify the body of Shri Mishra
and carry 1t all over the place during
the course of the elections. But then,
that would be the thing before the
electorate, the thing before the
electorate would be the power behind.

SHRI M RAM GOPAL REDDY
(Nizamabad): It is unfair on your
part,

SHRI SHYAMNANDAN MISHRA:
Here is Mr. Jaya Prakash Narain who
iz being blamed by everyone on the
other side, but I ask you is there any-
one in this countrv who has mot the
guls and the courage to tell the wast
gathering at the Boat Cluh that it must
be turned into a mecting of mourning.
He turncd a political meeting into a
meeting of mourning, a meating of
condolence, and here is our Prime
Minister who turns a condolence
meating into a political meeting Just
see the contrast between the two, I
ask you fo judge Is not the contrast
very glaring?

My hon friend, Shri Limaye, adroit
as he is, has been pursuing certain
noints with great tenacity and. as vou
know, he goes into details. He asked
only by way of curiositv whether
the hon, Prime Minister had cgranted
an interview to the late Shri L. N,
Mishra on the 23rd December. If so,
during the course of her talk, did she
mention 1o him that he should now
guit the Cabinet? This was the.
<imple, curious auestion put. The
Prime Minister with pgreat alacrity
Jeant to her feet and said. there was
nothing of the kind. But here Is a
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small piece of information which I
would like to share with the House.

SHRI P. VENKATASUBBAIAH
(Nandyal): It is a deliberate insiaua-
tion,

Wt Ay fawd : WE Filww, w2
T Y To U0 tAR 5 aga
THEY & W A q@ A 1 fay o
wa agi W wwra Al f g2 a1
T w1 F A7)

SHRI P. VENKATASUBBAIAH-
Let him mention the names of the ~
people.

DR. KILAS (Bombay South), 1
never expected Mr Limaye t{o stoop
down so low.

SHRI MADHU LIMAYE: I only
gdve you the facts. You may behieve
them or not. I said, people close tu
Shri L, N. Mishra told me that.

SHRI SHYAMNANDAN MISHRA:
I completely believe the Prime Minister
when she said that she did not mention
it to Shri L. N. Mishra that he should
quit the Cabinet. However, herve 1s
something which your great Thorom
friends have said. Would you disbe-
lieve them also?” You may afford to
disbelieve Mr. Madhu Limave, Lut
would you afford to disbelieve such
a high dignitary as a membar of the
National Secretariat of the CPI? This
is for the kind consideration of the
Pirime Minister:

“Lucknow, Januury 17,

The late Mr, L. N. Mishra had
been persuaded hy the Prime Minis-
ter, Mrs. Indira Gandhi to replace
Mr, Ghafoor as Chief Minister of
Bihar lo deal with the situation aris-
ing out of the JPP movement., This
was Tevealed by Mr. Yogendra
Sharma, M.P., Member of the Na-
tional Secretariat of the CPI, while
eddcessing the 10th conferenee  of
the UP State CPI currently in ses-
gion herc. Briefing newsmen, a
party spokesman, Mr, R. K. Garg,
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M.L.A,, said that Mr, Mishra had
told Mr. Sharmga before he fell g
victim to the bomb blast about the
Prime Minister's offer.”

I am placing it before the House for
whatever it is worth, It is said that
this is anuther way of getting rid of
him. That is the inference one would
Iike to graw, But I would not like to
be that unchartable so fa1 as the re-
murks of the Piyme Minister are con-
cerned about the talk that took place
between her and Mr, Mishra, Even
now I would believe what she has
said in 1eply to Mr. Madhu Limaye,
but she must reckon with the stale-
ment made by no less a person than
a member of the Nalional Secrelariat
of the UPl. That is my humble sub-
misgsion 1n this mattoer,

Why arce these people so anxious
to execulpate the Prime Mimster in
this manner? Did any member of the
opposition ever turn his attack against
the Prime Minister, saying that she
was anvolved in this” Can he point
out a single instanee®

SHRI N. K P, SALVE: Did you
hear Shir Jyolirmoy Bosu and  the
allegations he¢ made that the Prime
Minister is responsible?

SHRT SHYAMNANDAN MISHRA:
I am roming to that, My hon, friend
must hear with me. How is it heing
brought to this focus? Who is  res-
ponsible for this, after the clean chit
that has been eiven by the preat lea-
der of Bihar, Dr. Jagannath Mishra,
that the Prime Minister was not in-
volved in this matter?

ot oy fow? : g7 4 e 9T &
T A wA v W g Ay
wams |

I was shocked by Shri Jagannath
Mishra's statement.

SHRI SHYAMNANDAN MISHRA:
However, on the Tth of January itself
the Prime Minister said that “there
is a whisper that I have bren responsi-
ble for {hese tragic incidents® ang al-
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though 1 will never call you Con-
gressmen, the Prime Minister went on
to say even the Congressmen are now
believing this blatant lie” At least
that is what the Hindustan Times
says. May be, the Hindustan Times,
which is under the Birlas, is known
to be the enemy of the Prime Minis-
ter just now! I would only say by
way of an example, that everybody
knows that it is not your party or the
Prime Minister who had suggested the
name of Shri K. K, Birla as a candi-
date from Lucknow!

The Prime Minister went to the
length of saying ‘“af I die, people
would say that I have killed myself”;
this wag on the Tth of January.
Therefore, there is no use of saying
that we have been telling something
about it, or we have been insinuating
about it. My hon. friends on the
other side must rcckon with this that
the credibility gap between you and
the people have increased so much
that people are prepared to swallow
anything about you and against you,
Don’t you reckon with this truth that
the wildest thing 1z being said against
the highest person in the government
and the country and the Prime Minis-
ter herself complains about 1his that
even Congressmen are believing these
blatant lies and so on.

So, these are the few things which
we wanteqd the other side of the House
particularly to reckon with and to tell
us something ahout them because our
minds are full of apprehensions about
the steps thal are being taken. Here,
there seems to be a curious amalgam.

Now the Government has come to
soe the reason behid the demand for
a commission of inquiry. When we
asked for a commission of inquiry,
when we voiced the demand for a
commission of inquiry, it was a reac-
tionary demand, it was a fascist de-
mand, But ultimately, this Govern-
ment comes down to this and the
demand is conceded.

Now, why has it been conceded so
late? There was only one element in
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this country which was opposed to the
appointment of the commission of in-
quiry, and that was the great party
which happens to be in alliance with
the ruling party, namely, the CPI. The
hon. Chairman of the CPI, the great
and esteemed person, Shri Dange, ex-
pressed himself completely against the
appointment of a commission of in-
quiry, and he said this step would add
confusion o the Indian politics, Con-
fusion against whom? Confusion to
Indian politics. What did he mean
thereby?

21 hrs.

But now il scems that they have
been able to convince their friends
that they would not be able to resist
the demand for the appointment of a
commission of inquiry. It is now
reflecting on their integrity and, there=
fore, they must concede it. So, pro-
bably that resistance has broken and
this commission of inquiry has been
set up now.

But what do you find even now?
I ask those friends who have got some
smattering of legal knowledge and
also of judicial proceedings—I would
not say anything which would pre-
judice the proceedings before the
Mathew Commission—but I ask you
whether you are sincere about the
impartiality of the proceedings that
should take place before the Mathew
Commission. If that is so, why are
you having this curious amalgam of
four or five streams of investigations
going on concurrently? Particularly
I would like to refer to two streams
of investigations which are going on
concurrently,. Whom do thcy want to
convince, I ask my hon. friends who
have got something to do with law
and judicial matters.

Here is the CBI investigation which
is going on in full force, and the CBI
investigation is under the aegis of the
executive puthority, The whole busi-
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ness of appointing a commission of in-
quiry is to take this matter out of the
hands of the executive and place it in
the impartial hands of the judiciary—
is that not the purpose of appointing
a judicial commission?—in order to
ingpire more confidence in the minds
of the peaple that the executive is not
dealing with it?

SHRI N, K. P. SALVE; It is » fact-
finding commission,

SHRI SHYAMNANDAN MISHRA:
I will go very logically about it. It
the two streams are going on concur-
rently, that is, the executive stream of
investigation and the judicial stream
of investigation under two auspices,

can there not be a conflict between the
two?

My hon, friend, Shri Salve, has
rightly asked me . question, which
needs to he answered, He <aid, that
the CBI only is the investigating
agency. Then put that investigating
agency under the guidance and  the
direction of Mr. Justicc Mathew. That
can be done Mr. Chairman, if you
appoint a committee of this House
with S. N, Mishra as the Chairman
of that committee to inquire into any
matter, with the authority of Parlia-
ment I will summon the services of
the investigating agency ang the Gov-
ernment will have to provide them.
Whose authority is  greater—the
authority of Parliament or of the exe-
cutive government? The investigat.
ing agency would be at my disposal
Have vou placed the CBI, gs the in-
vestigating agency, at the tota] dis-
posal for this purpose of the one-man
inquiry commission of Mr, Justice
Mathew? If vou have not done that,
then there is bound to be a conflict
brtween the two and one can be
suspecied of prejudicing the other

Then. this morning here is the news
that the new Railway Minister has
gaid to the hon Minister of Irriga-
tion in Rihar Dr Jagan Nath Mishra,
that another inauiry would be set up
by the Railway Department to gqo into
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the question of the gelay that occur-
red at Samastipur in transporting the
late Railway Minister to Patna or
Danapur. So, this is another inquiry
that is going to take place.

I have not gone into the law relat-
ing to the appointment of a commigs
sion of inquiry, But if does seem to
me that it is not in consonance with
the law that another inquiry should
be set up in this matter, It would
not be in keeping with the spirit of
the law on this subject. So, this is
another thing which must be consi-
dered by the House in all seriousness—
whether this Inquiry is indeed serious-
ly meant by the Government,

Now, the hon, Home Minister, Mr.
Brahmananda Reddy, had given every-
one a wholesome advice that one must
hold one's judgment in check; one
mus{ not make any observation or
remark about the findings of the In-
quiry. I ask the hon, Home Minister:
Who flouted this wholesome advice?
The first person to flout the advice of
the Home Minister was the Prime
Minister of India 'The Prime Minis-
ter in her very first utterance on the
Tth January said in so many words
that there was no need for an inquir‘y
because, she said, the reason was poli-
tical. That is what she saig in so
many words.

She had clearly laid the blame on
the shoulders of J P. That is what the
newspaper reportg say. If that is so,
there could be two inferences from
this. One inference could be that this
incident had a larger pcnumbra of
implications. There was a spectrum
of issues which had to be dealt with,
If it had larger political implications,
should not then g Commission of In-
quiry have been get up at that very
time?

It is a late realisation that it has
other dimensions, No lvss an autho-
rity than the Prime Minister of India
spelt out on the Tth January jtself—
I may or may not agree with her
view—the implications in much wider
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terms, If that is so, it wag not the
CBI which was the competent body
to go into the matter. The CBI can
only investigate crimes and offences.
That is precisely the function of the
CBIL. The CBI could not go into lar-
ger imphlications, psychological, politi-
cal or otherwise. The Prime Minister
had spelt out these implications, If
that was so, why was not the logic of
the Prime Minister followed in actual
terms? Why was not a Commission

of Inquiry appointed at that time
itself?

A whisper now goes round that the
CBI—may be, 1t s completely
wrong—was on the point of making
some startling revelations and here is
the check put upon it. That is also
a whisper going round. Maybe, 1t
is cumpletely wrong. But that 1s the
kind of atmosphere in which we live.
You can say, “You are also responsi-
ble for it.” But you have to share
the larger respounsibility for it, How-
ever, it 1s now being said that it is
because of this and that.

My humble submission is that the
Government has taken this step so
late when many ot the horses might
have bolted out of the sheds, The
Government cannot disabuse the pub-
Iic mind that the delay that has oc-
curred 1n this matter has been indeed
a cuipable delay on the part of the
Goveinment. This is the impression
that is carried in our mind. So, I
think, we ate quite justified to bring
this adjournment motion, It has been
our duty to society and country to
come up with a motion of this kind
before the House,

wnafe  wlew : ww agy
urer g waT A~ 3 WRE A
o fardely weew AR AN E L W
qia-qiw faqe § @ o A FW AT

axar & sy gidwd fag

st gfe fesite Te (T70)
qamty  wgw, O 0F WO 3uE
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SHRI P, G. MAVALANKAR (Ahme-
dabad): Mr. Chairman, Sir, I rise to
support the Motion moved by my friend
Shri Madhu Limaye, not because I
want to say anything in terms of party
political overtures, which perhaps in-
evitably have crept into the whole
argument. Moreover, Sir, we are not
turning thig debate into any king of
Obituary reference, Some friends of
the Congress Party have spent most of
their time ialking about the late Shri
L. N. Mishra. We on thig side say, and
eertainly I for myself can speak with-
out and diffidence, that as 1 person,
Shri L.N.Mishra was likeable and 1
have nothing against him. It was on
the basis of acute and unbridgeable
political differences that many cf uson
thig side had waged many a battle
against him, making lum a target ot
general attack, though not singling him
out alone, while criticising the Gov-
ernment headed by Mrs. Gandhi.

The whole point is that mysteries
after mysteries are gathering ground,
ang a kind of mystery could has ga-
thered on the political horizon of this
country of late. My friend, Shri Vaj.
payee and Shri Shyamnandan Mishra
and of course, Shri Limaye in the
beginning have, said enough to show
how several mysterious developments
have taken place or rather have not
taken place in this whole storry ond
sordid business. I had myself raised
not once but threg times during the
Iast session the question of Shri Anil
Chopra’s mysterious death. I wrote to
the Home Minister and the Lefence
Minister in detail. But to this day I
have got only an acknowledgement,
nothing further. I had requesied them
to look into the whole matter. After
I bad raised this issue, the young man’s
unfortuate family met me and narrat-
ed the whole incident to me. I was
more than convinced that it was all
clouded. The mystery of the death
of Anil Chopra or Lalit Babu or X, Y,
Z, whoever has gone—ihese are not
stray cases. They are cases in a whole
chain which make us all believe things
which we normally would not like to
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believe, [ would say, this aimosphere
of suspension and doubt hag been creat-
ed by the myslerious functioning of
the political wing of the Government
of India under the leadership of.the
Prime Minister, Mrs. Gandhi.

The Samastipur incident ig signifi-
cant not only for what things happen.
ed but more significant and disturbing
for many of the things that did not
happen. Several acts of commission
and omission that surround this entire
cpisode of the passing away of Shri
Lalit Mishra make it imperative for
this Parliameni and the country to
know the truth. And were it not for
the fact that we on this side, indeed
I hope all of us in this House, are
motivated by one sole factor, namely,
arnving at the truth, we woulgd not
have brought in this adjournment mo-
tion.

Many of my good [riend's opposite
are criticising us for bringing this up
in the form of an adjournmeni mo-
tion, In reply, I would say that if we
have brought an adjournment motion,
to adjourn the business of the Ilouse,
what the Government ang the Prime
Minisler are doing is to put a stop to
the democratic process in this country,
whirh is much worse, much more dan-
geroug and much more harmiul.

O lale, the results of the various
eleclions, bye-elections though they are
more than revealing. I can only
hope and pray that my friends on the
Congress benrhes, big in majority to-
tlay, will see in the coming months and
years when elecliong must inevitably
come again whether they have any
rapport left with the public at large.

This morning, my young new {riend,
Shri Sharad Yadav, took the oath and
after shaking hands with the Speaker
said: ‘Lok Nayak Jayaprakash Zinda-
bad’. The Speaker said that that would
not form part of the proceedings, but
what Jayaprakash Nearayan is doing is
forming part of the whole history of
this country! Therelore, there iz mo
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question of this or that individual Lk-
mg or not liking it. It is a question
of the historic role Jayaprakash is
playing. He 1s only the spokesman of
the afflictions and aspirations of the
vast millions of this country.

My fricnd Shri Ramaviar Shastri
says: no, no He has a right to hold
his views. I believe that il is no use
bringing in JP's fair name. As a mat-
ter of fact it must be said to the cre-
dit of Javaprakash Narayan that he
had kept the Bihar movement as non-
violent as any such mass movement
can be kept. Mahatma Gandhi was
the leader of the Independence move-
ment but even he had to say: I go
back and withdraw my movement be-
cause of violence. That situation hap-
pily has not taken place in Bihar. That
only shows that in the changed situa-
tion JP could do what even the father
of the nation could not do before Inde-
pendence; that is hecause JP is not
interested in the power he does not
want to replace Prime Mimster Indira
Gandhi He is for certamm values Mrs.
Gandhi ang her associates are twisting
all norms and values of public life as
they want to perpeluate themselves in
power. I ran understand remaining in
power but to gn on doing things any-
how and somehow in order to perpe-
tuate oneself in power is not by any
test a method of democracy or demo.
cratic behaviour

The Bihar Government is investigat-
ing: the CBI is investieatling: the Ma-
thew Commission is investigating, the
hospital authorities will investigale;
the railway authorities are investigat.
ing. With all these investigations go-
ing on, simultancously and separately,
are they not making a mockery of
the whole investigation® They had
shown sn much delay in announcing
investigations hut they showed no
delay not even the Prime Minister, in
rondemning the Opposition parties and
independent people who had been gup.
porting the pooular movemen{ against
corruption and misrule. The actions
and commentg from the establishment,
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from the Prime Minister downwards
make clear reading. One senses that
these are not spontaneous reactions to
Samastipur incident but they are cool
and calculated criticisms of JP and
opposition parties and independent eri-
tirs and dissenters i our democracy.
It only strengthens the suspicion of the
common man that there is something
wrong in the State of Denmark, in the
capital of the country. Even if they
use State machinery and propaganda
units of the All India Radio, they will
not make uys all believe—what they
want us to believe. After all some
people can be fooled sometimes, but
not all people all times. Shri Jagan.
nath Mishra, the brother of the late
lamented I.. N Mishra, fortunately
survived ang certain statements made
by him were announced if I mistake
not on the All India Radio on 11th
Fehruary, hoth in Hindi and English
news bulletins Neither before that
news bulletin, nor afte~ that bulletin
diq those statements appear in the
newspapers. That statement broadcast
on the All India Radio news bulletin
comes out from almost nothing as it
were and the piece whirh I recall hear.
ing sayg that the Prime Minister is not
involved I am not saying that the
Prime Minister is involved. The piece
of statement put out through Mr.
Jagannath Mishra says that the Prime
Minister is not involved. As I said,
1 am not saying that the Prime Minis.
fer is involved. Al T am saving
is that the Prime Minister and her as-
sociateg in the Congress Party are do-
ing things which are not onlv damaging
to our democracy but are damaging to
our public life. That is why I support
the adjournment motion so ably mov-
cd by my friend Shri Madhu Limaye.

THE MINISTER OF TIOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr Chairman, I wish to
express my profound sorrow at the un-
timely ang trapic death of our valued
eolleague, the late Mr. 1. N. Mishra.
I wish also to express my grief at the
death of other friends who were tie-
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tims in that incident I also express my
sorrow that the hon. Members of this
House Shri Y. P. Mandal and Shri R.
P. Paswan and some Members of the
Legislature of Bihar also got injured
on that occasion. 1 am happy that
these friends have recovered and I
hope that others will also recover com-
pletely.

The discussion has conlinued for al-
most six hours by now and I listened
with quitc sume attention to the re-
marks made by hon. Members, mainly
from the opposition. 7 wish to say
that a good pari of the discussion was
not particularly relevant to the motion
on hand and it went into some other
political questions which I do not want
to amswer to-day. B 1{ T wish to bring
some facts, many o 1hem nught be
known to you, to 3 u notice. Shri
Shyamnandan Babu alsu mentioned
that they had nol been mentioned

As you all know, on the 2nd January
Shri Lalit Narain Mishra had an enga-
gement for inaugurating the Samasti-
pur-Muzaffarpur Broad Gauge Rail-
way line and reached there by ahout
5.10 o.m, Therc was a farge gathering
Immediately after some introductory
remarks by some friends Shn L. N
Mishra spoke for quite some time, for
about half an hour At the end of his
speech, a huge explosion, a blast, took
place and there was a loud nowce
Twenty-eight persons were injured in.
clyding Shri L. N. Mishra, Dr Jagan.
nath Mishra, Members of Parhiament,
Members of the Assembly, Members of
the Counci' and un employee, Affer
immediate examination by the Chief
Medical Officer of the North Eastern
Rai'way, Shri . N Mishra and Dr.
Jagannath Mishra procceded by train
to Danapur, reacling there Ly abhout
midnight. At Danapur Shri Mishra
was examined hy promiment surgeons
of the Patna Medical College and ope-
rateq upon for his imwuries Shri
Mishra passed away in the morning on
3rd January, 1975.

hmng the other injured at Samasti-
puy wag Shri R, K, P. Kishore who died
on the night of 3rd January, 1975 at
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the Samastipur Railway Hospital and
Sbri Suraj Narain Jha who died on the
4th January at ithe Darbhanga Medical
College.

After the explosion at the Samastl.
pur Rallway Station, another explosion
took place at about 8 p.m. on the same
day, i.e., 2nd January, in the house of
one Shri Mahadev Sahu, Assistant
Accounts Officer, North Eastern Rail.
way, at Samastipur. In this connection
two cases were registered by the State
Police under sections 120B, 302 and
307 and sections 3 and 4 of the Explo-
sive Subslances act in respect of the
Raillway Station incident and another
under section 3 and 4 of the Explosive
Substances Act in respect of the incl-
dent 1n the House of Shri Mahadev
Sahu. In view of the importance of
this case. senior CBI officers were
deputed to ansist the local police.

SHRI SHYAMNANDAN MISHRA:
Would you give the time when the
cases were registered? You can find
out and tell the IHousc later?

SHRI K. BRAHMANANDA REDDY;
The first explosion which 1ook place
at the rallway station was registered.
The setond cxplosion occurred at about
8 pm and thercfore it was subsequent.
ly regisicred Subsequently on the re-
quest of the Bihar Government, the
CBI were askeq to take up the inves-
tigation on the 8th January 1975 and
the nvestigations are in progress.

Severa?! misgivings were expressed
in newspaper reporis about the delay
in providing medical attention to late
Shr1 T.. N. Mishra and its adequacy.
On 28th January 1975, the Govern.
ment of Bihar constiluted a committee
of medical experts tn enquire as to
whether prompt and adequate medical
aid has been given to Shri L. N. Mishra.
The enquiry by the medical committee
is in progress Several stories were
also published in the newspapers about
the nature of tha explosion and the
adequacy of the security arrangements
the persons involved. These storles
sought to arouse suspiciong in the pub.
lic mind and give rise to baseless insl-
nuationg and rumours about the tragic
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incident. Demands were made by seve~
ral quarters, including Members of
parliament and political parties, for an
enquiry into all aspecls of the mat.
ter. The Central Government, there-
iore, appointed on 10th February 1975
a commission of enquiry consisting of
justice K. K. Mathew of the Supieme
Court to enquire into the general back-
ground, the facts and circumstances
pertajning fo the two explosions, the
nature and adequacy of the measures
tor the protection and security of Shn
L. N. Mishra at the time of the inci-
dent, the nature and adequacy of med:.
cal attention given to him after the
explosion and such olher matlers as
may be relevani to. The CBL wil] con-
tinue 1ts investigations 1t will also
render such assistance as the commis-
sion may require m the course of
its wmquiry. Whle the object of
the CBI mvestigations 1s to bring
the accused before a court of law, the
scope of the commission of inquiry 18
wider and in its wider task the com-
mission will have the cooperation and
assistance of the CBI and the team of
medical expeits appuinted bv the (Gov.
vrnment of B:har  The conimes«im has
also commenced itz work and .. ex-
pected to complete its inquiry and
submut 1ts report to the Central Gov-
¢rnmeni{ within three months frum the
uate of 1t appminiment,

SHRI SHYAMNANDAN MISHRA
What is the difficulty in putting the
CBI under the énection of the vom-
mission?

SHRI K. BRAHMANANDA REDDY -
I will try to answer some of the points
that have bern ramsed If you have
other points, yout ean raie them later.

After hearing some of the apguments
mainly from the opposition leaders, I
ot a temptation to enler inte  argu-
ments angd expose the fallacy of those
arguments. But I do nol want to enter
into a discussion or argument, because
n my opinion that is nol going to be
helpful.  After alf, thig is a case of
Murder and assnssinalion and it should
bt the effort of this House—ihe Cong-
Tess as well ag the opposition—to see
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that eflorts are made to arrive at the
truth of thus matter. Accusations and
counter accusat:ong of a political cha-
racter by anybody, inciuding the op-
position, will not be contrihuting to
arnving at the truth in this matter.
It 1s most important to remember this.
Therefore, I woulg earnestly submit to
thig House, and specially to the oppo-
sition partieg that these accusations
and counter-accusations should stop in
the interest of justice and democracy.

22 hrs.

I am not gomng into all the points
raised. Yet. I am submitting some-
thing only to illustrate that some of
the things which some of the hon.
Member have been tryme to allege
do not stand scrutiny even for a
minute; I am not saying thi- to counter
any argument

It was allegeq thut there were no
security arrangements, While T will
not go into the detals, I will say that
ptoper security arrangements have
been there in the shapc of CRP per-
sonnel, Bihar Militsnv Police. RPF and
other officers, including the Commis-
sioners, apart from our officers. There
was g large gathering, As Shri Voj-
payvee said in his speech, 1n India
when we address meetinpgs of thou-
sands and thousands of people, while
arrangements can be made, it is just
not possible to guard cach move by
any dishonest person.

One of the arcusations made was
that no Minister of the Bihar Govern-
ment was present there. Ig it an im-
portant matter? After all, ag vyou
all know, the majority of members of
the Bihar Government are known to
be the friends of the late Shri L, N,
Mishra. I suppose you are not going
to insinuate, or cven suggest, that
these friends also knew that some-
thing is going to happen and, there-
fore, they were not present, Is it
proper to make such an allegation?
Several Ministers of the Central Gov-
ernment go in different directions and
attend several functions in the States

’
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SHRI K. BRAHMANANDA REDDY:

where the local Ministers may not be
present. So, that is not a valid charge.

Also, I wish to submit on this occa-
sion that when the Prime Minister
made that statement on the 7th of
February, as I have submitted in the
Consultative Committee meeting

SHRI SHYAMNANDAN MISHRA:

Please do not quote that; that is not
done.

SHRI K. BRAHMANANDA
REDDY: It is only against the vio-
lence and the cult of hatred that is
surcharging the atmosphere in  the
entire country that the Prime Minis-
ter made those remarks. She said
that it was our duty to take it in that
light, Is there anyone here to infer
that because you suspeet that the
Prime Minister made an accusation
against you, so all these stories, theses
and insinuations tecame current in
this country?

SHRI SYHAMNANDAN MISHRA:
So the atmosphere was politicalised.

SHRI K. BRAHMANANDA
REDDY: My only submission is that
we would not be helping anybody by
making such wild charges,

Regarding the appointment of the
commission of inquiry you would like
to say that it was appointed in a
delayed manner. Is there any country
in the world which has instituted an
impartial committee of inquiry when
the CBI’s investigations were in pro-
gress and the accused were not brought
to book? Should we not feel proud
of it?

SHRI SHYAMNANDAN MISHRA:
We really do not understand your
point,

SHRI MADHU LIMAYE: Rubbish.

SHRI K. BRAHMANANDA
REDDY: I am not going to be pro-
voked; you may call it whatever you
like But was it wise for anybody.
when the CBI's investigation was in
progress, to make statements? Shl
Shyamnandan Mishra wes saying why
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that man should not have made =&
statement, why this man should have
made a statement and why that man
should have made a statement. In one
breath you cannot say that the Prime
Minister was wrong in saying some-
thing on the 7th when the CBI's in-
vestigation was in progress and, at the
same time, also say that others should
have made a statement regarding the
death or the incident.

SHRI SHYAMNANDAN MISHRA:
The offictals, who had visited the scenc
of vccurrence, ought to have told us
what was their impression when they
visited the scene. These were the fac-
tual things which should have been
shared with the country. Where was

the question of prejudicing the in-
vesiigation there?

SHRI K. BRAHMANANDA
REDDY: I do not want to provoke
you into any further discussion, My
only submission was that when Shri
Shyamnandan Mishra today says that
the late Shri Lalit Narayan Mishra
was the most lovable and charming
personality in the entire House and
when all of us should have been shoc-
ked at the death of a valued colleague
of ours in a tragic way, is it not our
duty, “woth of the Opposition and of
the Gavernment, to see 1o it that a
prope investication and inquiry s
made, the truth i1s brought out and the
culprif* are brought to book?

SHRT SHYAMNANDA MISHRA:
We have made that point,

SHRI K BRAHMANANDA REDDY:
Therefore, in matters of this type there
18 no point in seeking shorteuts for
scoring a point over one another. It
is not. in mv opinion, conducive to pro-
ver investigation of crimes either in
this country or in any country for the
matter of that.

Therefore I would like to submit to
the entire House, let the CBI investi-
gation, which is in progress and which
we are actively pursuing, go on and
we should not say snvthing from the
floor of this House which will inhibit
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the progress of the prosecution, After
all, as many of you have tried to ex-
plain, there was a planneq murder, o
conspiracy, this and that. Waoen tLhat
is the circumstance, it should behove
us to pause a little and consider whe.
tber we ghould do anything tu inhibs.
our approach in the course of investi-
gations in that case,

SHRT SHYAMNANDAN MISHRA:
What ure the terms of refeience?

SHRI K. BRAHMANANDA
REDDY: 1t 1, true that durning i
course of discussion hon. friends in
the Oppusttion as weil as on the Con
gress sud” hdve expressed sume doubt.
ubout certain matters—whetner this
train ~taited in time or whether thace
was dilay. whetwer proper  nedicad
atlention was given, whether after b
icachea Iranapuyr statwon, immediately
medical aid was given or not, ‘Thes:
ure some of the matteors which may
be agntating your mind and other pen-
ple's minds, 1t s lor that purpos
1 do not want to go mnto that at ali—
that therc is a commission of inquiry
wu.iich, us I have submitted just now
has a wider outlonk. You have seen
clause {(a) whih says:—

“The Comnussion 1s requested 1o
go into the background and the
facts and cucumstances 'cading to
the blast, inta the adequacy o
otherwise of the socuntly ar.onee-
ments, the adequacy or otheiw: e of
the medical attention that was paid
to him” etc.

Thercfore, I would subnut to the Hous2
that if hon. Members here fiom any
side have any point to make, certainly,
in an appropriate manner, they can
put it before the Inquiry Commission.

Sir, I do not want to go intv many
detalls, Of course, a very feeable
attempt was made for having a parha-
mentary probe. As he has gald, three
different inquiries are going on, Why
have another inquiry, a parliamentary
probe? Would you think it would be
a better inquiry than a Commission of
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Inquiry headed by an impartial Sup-
reme Court Judge? Do you want to
bring 1n politics?

I would very much, carnestly, re-
quest you to help in the process and
0 pive your assistunce. If you have
any information, certainly, you have
a sight to place 1t befoig the Inquiry
Comrmussion 1n an appropriate manner.

My submussion 1s that we will have
to save democrucy. We will have to
discuss wvarious issues, You are in-
vited by the Prime Minister. It should
be your duly to extent your full sup-
port and give your advice, After all,
all of us are jnterested mn the future
of the couniry. It should be our co-
operative cffort to see that we over-
come many difficulties that we have
got and run this country in a proper
way.

1 do not want to take much time
because my cntering into several de-
tulls which hon, Members have ex-
pressed will mean in my opinion
iraversmyg te ground which the Com-
mission of Inquiry 1s going to do, I
do not want to purposely go inlo all
thesg matters or to say anything about
il. Let the Commssion of Inquirv
come to its own judgment on its own
cvidence. Any hon Member is at
hiberty to go and appear before it and
give whatever evidente he has got.

I wish to request the entire House,
including the Opposition, not to cast
any aspersion or have any suspicion
or make any insinuation or do any-
thing to vitiate the atmosphere and I
appeal to them to support the investi-
gations and contribute to the success
of the Commission of Inquiry headed
by a Supreme Court Judge.

ot vy fomy @ gwmfa Ag,
g oEn B iR A R gW agE §
gtam A {2 Ied Ay § gAwr aqfaa
Faw fadvn a6 6w g gd ;N
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[sr w1 T7)

487 T 9T 'FAT 917 W ORI
g ¥er vt @ for gerey ag gt
a9 fr gw g 1 g fady
G WY AGATH F7 1 % (1 FRar o s
afs &1 @R AR fAeAr S
AT T FrETvaTeT @ wafaA @
sy ar fafesa &7 1 §9 Faw @@
® favig gvwr 7 (5 91 390 39
geqrt 97 gfawey qTAW F 0T 9 A°r
AT 7 AT fear 9r)

aE AR TERF &I AT T
ot Ay faqd . "AReuAoNAO 2, WIT
wga & &ea0 g0 ag fom s
g ¥ P @ ar—ane woE
A & Sar sqrfaq @1 s W@
AAAT & AT H 4§ @38 F99 @1 ar4r
o o1r fAr v AR g At afest
®T § 99F FTTL g TRdq faonat
w79 FEET |

f F7 T AAWNT WA A0
WIBAT ~—¥T WAT 2 fa M 9 T
FIRTATO & FEH ¥ 47 T9H1 INT
gt & Hwni ¥ wew W@ g—
qTEOTT & W7 97 H A+AT TAfai
g afur @ wlyy aur a7 dady 2—
fdl =aT T qTT, BT FTH K7 Y AT
¢, iz g = wwd 7, 9 TEw
ywrvdrz o FRdT 8, 9% 47 9TAT v
¥ N Af § | A4 AW ur U
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gfaiforr o & &t w471 a7 o frwtew
& wg7 I FreT v §-a7 wree § fw far
wiferddt &, weam & qg S0 A g0
& 1w Y A g e & A e
w1 fewr § WX A Wi & @A
WY wrferddt &7 & a @& i §—
A fex w17 8 wed ¥ f 7z wiferdah
FT WA A

wafed ¥ for =a1 wgen g fw
SET WTT ATAMACT FT AT FEX —
ST FY THAAF FIX F NG T HY,
I TR WARL WM §, AIHT
WEH AT T AT FAY &7 7 IHE!
Axrfaar s ifggar,7f s
Al fwmr | "I WA Awa
& wfa grear ¢ 977 wrawr favm o
S S SHOT ATAO) A F FAT TG
g fw ag Jrwa= # 9 w7 AL FU
FTH FT 78 & AT X qradr T AEAT
—arFa-a T 9fq qudY srEan w) Aifaa
T ¥ fA oW g8 mANT FIwm
A ITA L

¥ W WA qEHT AEAr g—
wremafr st & afaqrem & oo @
ot & v wifesarT & Ara g gaEr
N AT FHIT AEEIY QAT EY 77
Z fyamqer 71 g &, A o fememw
1971 &t fa200r wFua *t T (o
STyIqwTHr frgfa 77 Smor 77 af 4y,
IHET | AET IR TG G F T
I HF 7 wrewe fegfe ®
WA WA TO AHHT wiawe fam
st #, wq 1947 vty & faere, @
FAA WY G ETHT qEn, wfes
afasT 1 WY T ATH FTAH, TAh
far @t "y gyrEEA fogle &
gy wiewr fuar wen - wlr wy
I T4 T E | wvRrwTer frafy
¥ WR G AN HUTT S ¥ o)
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qifes afawr g sz % fF aaea
¥ SFHET A7 AGEHETL F1 HAFTAT,
IAFT AT WY AW T FI THT 2, AT
F1 AT HIFAT FHAIT 91T @ IH 4T A
ATFHT FIT HT AEFIT ATGH T~
#1d1a feafa F sz foa siar 21

AFE T F AGET FIEAT FT
A Adl, gfz WIS WIT HAA 160
% Fgd fF 2w ¥ amas F ardraeor
I G917 @A *F fay, gaar F wifas
afgFI F omywgw @y & fag
qigaFA feafa #1 go @59 &%
R & | "rgr, St Mo WrTe ;ifE ST
C gAFd w2 s qg@ dFE
arn wt firewee fer s @ -3
- FH FAAL B GAT FT R E | AN
- FIT FIT W AT GT AAT FAT @
2 5 amma-a ¥ afg gurd gream =&
- gzl # ARy FFAr Ag@n g =
!‘ Alweed I UM FA T FH TG AT
i, gz L@ ¥
garefa warai, ¥ A5 & A7 HE0
Frgar g f& waw ware wA S oA
| ST AT AT A JA A AT
@q 487 & 37 & FiaEor FY
FHTE FTAT T2 2 a1 F4( 55 4T IART
HEl FraAr Fifgy 7 aTHET F I v
fg®r r st 3 S fgsr  F1 A mara
F FT TAMH 3140 Ti(ET | Fwar &
o fgEr giay &, IWEr gwA sy
d 7El fawur, Al a7 wra ey faer
fegmr gt &, afF s gt & 30U
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st Farare fgar gy @—wr I 4T Y
TF 7 F.q4 afgx ?

safad, aumls wgiey, T4 Fgar
A& T AFa AL g, AfwT aga
AT & AT WL g AN ag A @i
o1E 2 & TET AT IHIT FT 9S4 9T,
7z B g | Hefaedl-dn @y A,
FLAT AT T HIT FAT HIRHT FIA FT
fegla ¥ @3 1 oT o157 waTEE AW
fewfega # feamdr zar 2 @ 391 0F
FITT 2—ATdced & qfq FAIKT ATeaT
e 53 o F afq saarsr 99 )
zA4 gfa war w1 favam 32 wr 2
AT ZROT F TAFIA ST ST ar
T gHIR FAT AZ d39 F AT F,
AlEm o €12 S A FHIT F J17
T uF frarT S 1 Ay g 1 A g
F J9d Ww gL fewfed v §
zafaT =8 g&ar7 #1 qivw a9 F1 H
gaiew w3 g | 3HH S I A 2w
FHIT faehles & @D F1 7@ 781 FT
TR T W 3EF wIm 0 A @
g g W FEE wEAT FArfgy 4,
T arg oAl Sg ST GATE | F FAET
qgedi F Fg 7 uiiEadzd ferpas
FT STTFE FLT FT TAT HE A, 4g I1T
SET AT | AT IS THT F 19 guIQ
F4r AT [T 7 H AN A=GT ag §
Srd T F fuE 59 F ATOTT 9T AT
zH &1 fa0y 330 1 TiwT S58F T,
TG AT g | ATFH FIH UFI GEGT
fSre HTTOMT &1 AHT T@T THT § HET Ty
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[=t 7z faaa]
g FIIOT JUAT T2 9T A1 & | 39-
fad & =@ usarg & TO" 7@ T gEwAr
g1 7MY st owaw Frw fEar g swE
frr & e Trgar f5 g @3 woEr
T F )

MR. CHAIRMAN: Now, I will put

the adjournment motion to the vote
of the House, '

Now, the question is:

“That the House do now adjourn.”

The motion was negatived

MGIPND—L—3344 LS—3-4-75—978.
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22.22 hrs.
TOBACCO BOARD

MR. CHAIRMAN: Now, we will
resume the further consideration of
the Tobacco Board Bill, b

Sari P, N. Reddy to continue, 3
SHRI P. NARASIMHA REDDY:"

BILL—Contd.

Sir, as I was mentioning earlier...

MR. CHAIRMAN: You may conti-
nue your speech tomorrow. Now we
adjourn to meet tomorrow at 11 A.M,

22.23 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Wednesday, -
February 19, 1975/Magha 30, 1896
(Saka). :




